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THE FINANCE  BILL, 1982 

THE MINISTER OF FINANCE (SHRl 
PRANAB KUMAR MUKHERJEE): Sir, I   
bes to move: 

"That the Bill to give effect to the 
financial proposals of the Central Gov-
ernment for the financial year 1982-83, as 
passed by the Lok Sabha, be taken into  
consideration." 

Sir.   ihe broad  features of    the     main 
proposals contained in the BiH have been 
explained   in   my   budget     speech.     The 
details     of     the     proposals     have   been      
j spelt    out    in   the    Explanatory    Memo-
randum  circulated  along with the  budget 
papers. The Bill has now been before the 
Hon'ble  Members for about two months. During 
the general discussion on the budget,   as   also   
thereafter,   hon.      Members     J made   
valuable   suggestions   in   regard   to the  
provisions  contained  in  the Bill.     1 am 
grateful to them, and to trade and in-dustry 
bodies, economists and others who presented   
their  views  and   problems.      T      i gave  
careful   consideration  to  these  suggestions  
and  representations,  and decided to  modify 
some of the proposals contained  in  the  Bill.  
These modifications have been incorporated in 
the Bill as    passed by the Lok Sabha. I shall 
now    confine my observations to the main 
changes that have  been  made in the Bill     
during its consideration in the Lok Sabha. 

The Bill contains a provision for the exemption 
of the cash equivalent of leave salary given to 
employees on their retirement. Under the Bill as 
introduced, the amount qualifying for exemption 
in the case of non-Government employees was 
subject to an overall monetary ceiling of Rs. 
25,500. This ceiling was proposed ' having regard 
to the maximum amount which was then payable 
as cash equivalent of leave salary to retiring 
Central Government employees. With the recent 
increase in the dearness allowance payable to 
Central Government employees, the maximum 
amount so payable to them would now be Rs. 
30,000. In the context i' of this position, the 
monetary ceiling of Rs. 25,500 has been raised to 
Rs. 30,000.     / 

Under the Bill as introduced, this con-
cession was to take effect from the assess- 

ment year 1982-83. As the scheme tor 
payment of cash equivalent of unutilised 
earned leave to retiring employees was 
introduced by the Central Government in 
October, 1977, person^ who received such 
payments during the financial years 1977-78 
to 1980-81 would have been liable to pay 
income-tax on the amount* received by them. 
With a view to avoiding hardship from the 
taxation of such payments, the provision as 
introduced in ihe BiH, has been modified to 
give retrospective effect to this concession 
from tlie assessment year 1978-79. However,, 
a* the recent increase in dearness allowance 
payable to Central Government employees has 
become effective only from lst January, 1982, 
the maximum amount of exemption in the 
case of persons who havs retired before this 
date will continue to be  Rs. 25,500. 

Under the Income-tax Act, income up to 
Rs. 3,000 front investment in specified 
Iinancial assets, such as. Government 
securities, units in the Unit Trust of India, 
bank deposits and shares in Indian companies, 
is exempted from income-tax. Under the 
Finance Bill, the ceiling of Rs. 3,000 is being 
raised to Rs. 4,000. With a view to attracting 
larger investment in Government securities 
and bank deposits, the Bill has been amended 
to provide an additional exemption of Rs. 
2,000 in respect of interest on such securities 
and bank deposits for a period of one year or 
more. 

Under the Bill, Indian companies and 
iesident non-corporate taxpayers are entitled 
to an exemption of 25 per cent of the profits 
derived by them from the execution of 
foreign projects. Some doubts had been 
raised that income from such projects would 
also be eligible for exemption under section 
80-O of the incometax Act. With a view to 
removing any Joubt or dispute in the matter, 
the rele-/ant provision in the Bill has been 
amen-Jed to clarify that no part of the consi-
ieration received for the execution of a 
'oreign project or the income comprised n 
such consideration will qualify for Jeduction 
under any other provision of he  Income-tax  
Acl. 

The tax concession in relation to profits 
rom the execution of foreign projects vill  be 
admissible only on the fulfilment 
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of certain conditions. One of the conditions is 
that an amount equal to 25 pci cent of the 
profits from the foreign project should be 
remitted by the taxpayet into India within six 
months from the end of the relevant 
accounting year. At times, a taxpayer may not 
be able to comply with this requirement 
within the prescribed period of six months for 
reasons beyond his control. With a view to 
avoiding hardship arising from the denial of 
the tax concession in such cases, the Finance 
Bill has been amended to empower the 
Commissioner of Income-tax to extend the 
time for remittance of funds into lndia in such 
cases. Another condition for the grant of this 
tax concession is that the consideration for the 
execution of the foreign project should be 
payable in foreign exchange. The Finance Bill 
has been amended to clarify that this conces-
sion will be available only if the consideration 
for the project is payable in convertible 
foreign currency, and the remittance into 
India up to 25 per cent of the profits from the 
foreign project is also inconvertible   foreign   
exchange. 

Under the Bill, interest received by non-
resident Indians or persons of Indian origin on 
investment in notified savings certificates 
would be exempted from incometax. This 
exemption is being allowed only in cases 
where the taxpayer subscribes to these 
certificates in foreign currency or other 
foreign exchange. The subscribers would also 
be entitled to exemption from wealth-tax in 
respect of the value of such certificates. Gifts 
of these certificates to their relatives in India 
are also being exempted from gift-tax. Under 
another provision in the Bill, gifts in foreign 
currency or foreign exchange made by such 
persons to their relatives in Tndia are being 
exempted from gift-tax. All these provisions 
have been amended to clarify that these tax 
concessions will be allowed only in cases 
where the investment in the savings 
certificates or the remittance by way of gifts is 
made tn convertible   foreign   exchange. 

Capital Investment Bonds have been 
exempted from wealth-tax under the Bill. The 
relevant provision has been amended to 
clarify that the exemption  will   be  available  
for an assessment year 

only if the Bonds are owned by the taxpayer 
from the date on   which he subscribed to the 
bonds or for a period of at least six months 
ending with the relevant valuation date, 
whichever is shorter. 

As an incentive to persons who do not own a 
residential house, the Finance Bill seeks to 
exempt long-term capital gains arising from the 
transfer of other assets where the net 
consideration is invested by the taxpyer in a 
residential house. However, under the provision 
as drafted. capital gains arising from the transfer 
of a commercial property let out on rent by the 
owner would not have been eligible for the 
proposed exemption. The relevant provision in 
the Bill has, therefore, been modified to clarify 
that long-term capital gains arising from the 
transfer of any capital asset, except a residential 
house, would be eligible for the purposes of the 
proposed exemption. The other amendments in 
ihe Finance Bill, as passed by the Lok Sabha, are 
of a drafting or consequential nature and, 1 
would, therefore. ! not take the time of the House 
going over them. 

Sir,  I  now turn to Indirect Taxes,    lt |     had 
been urged that certain proposals, as originally 
framed, would  result in practi-I      cai   
difficulties   and     problems  for  small !      
manufacturers  of  specified  goods.  Taking this  
into  account,  I have  modified  some of the 
original proposals. As part of my original  
proposals,  a  provision  had  been made in the 
Finance Bill that the benefit :     of the 
concessional rate of duty on matches,   namely   
Rs.   1.60   per   gross   boxes, would be available 
to eligible match units in   the  non-mechanised  
sector,  subject  to the condition, inter alia, that 
their monthly production did  not exceed   15  
million matches in any financial year. It was ur-
ged  by  the  cottage  sector of the  match industry 
that enforcement of this condition in respect of the 
period commencing 19th I      June.   1980   and  
ending   31st     December. 1981  would adversely 
affect a number of small units. Accordingly, it has 
been provided in  the amended Bill, as passed  by 
the  Lok Sabha, that the aforesaid condition would 
not apply during the said period. It would, 
however, continue to apply I     with  effect  from   
the   lst   January,   1982. 
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now reduced the basic excise duty in respect of 
such small bottlers from 40 per cent ad valorem 
to  20 per cent  ad  val orem. 

Parts of pens and ball point pens as also 
spectacle lenses falling under item No. 68 of the 
Central Excise Tariff have been  fully  exempted  
from excise     duly 

One of the concessions I had announced as 
part of the Budget was an increase in the value 
limit of footwear from Rs. 15 to Rs. 30 per pair 
for full exemption from excise duty. As a sequel 
to this, parts of footwear used captively in the 
factory of production in the manufactur': of 
footwear which were fully exempt provided the 
value of the footwear did not exceed Rs. 15 per 
pair would now be exempted if used in the 
production of footwear valued up to Rs. 30 per 
pair. 

Part of the Budget changes was designed to 
align sub-item (1) of Item 15A of the Central 
Excise Traiff relating to synthetic rasins and 
plastics with the Customs Tariff nomenclature. 
As a consequence 40 per cent basic duty became 
leviable on some goods which, prior to the 
Budget, fell under Item No. 68. I have reduced 
the duty on some of these products keeping in 
view their use in industry. Accordingly, a lower 
concessional rate of 10 per cent ad valorem has 
been fixed on chlorinated rubber, easter-gum and 
destran. It has also been provided that when 
chlori- 
j nated rubber, easter-gum and nitro-cellu-lose 
are used in the manufacture of paints 
i etc. falling under Item No. 14 of the Excise 
Tariff, credit of the duty paid on them would be 
admissible. Also, linoxyn and   easter-gum   
produced   and  used   cap- 
1 tively in the manufacture of linoleum anti 
paints, varnishes etc. have been exempted  from  
excise duty. 

lt had been urged that the increase in the 
auxiliary duty of customs by 5 per cent ad 
valorem on imported viscose filament yarn 
would push up the cost of cheaper art silk 
fabrics. Keeping this in j view, I have 
withdrawn the increase in auxiliary duty  on  
such  yarn. 

The incentive scheme applicable to certain     
specified     excisable     commodities. 

[Shri Pranab Kumar Mukherjee]
This change wouli), I am sure, be welcomed   Io  
genuine  small   manufacturers. 

ln response to representations received 
from the plastics processing industry, I have 
fully exempted from excise duty non-
specified articles of plastics and thus restored 
the status quo ante as prevailing prior  to the 
Budget. 

As a measure of relief, again to small 
manufacturers, 1 have fully exempted from 
excise duty, printed boxes made of Craft 
paper, mill board or straw board, or a 
combination of these. Asphalt roofing sheets 
used in the construction of relatively cheap 
dwelling huts and structures have also been 
fully exempted from excise  duty. 

Sir, another area in which the original Budget  
proposals  have   been   modified   io the 
advantage of small manufacturers rclates to 
synthetic organic dye-stuffs. Small 
manufacturers of these goods whose turnover is  
within  Rs.  2.5  Iakhs per annum instead of Rs.   
I  lakh as proposed earlier would be fully 
exempted from excise duty. Ihe  general  excise  
duty  concession scheme   applicable   to   
manufacturers  of     70 specified commodity 
groups has been extended to small  
manufacturers of cassette tapes  for  sound  
recording.  Another concession  relates to small  
bottlers  of aerated waters.  In  my original 
proposals,     1 had modified the general scheme 
of excise      i duty  concession  applicable  to  
small   bottlers of aerated waters. Broadly 
speaking,      | the effect was that small bottlers 
of aerated waters who sell  their products under 
their own  brand or trade     names would 
continue   to  enjoy   the   benefits   available 
under the general scheme. However, those      ! 
who  produce  and  bottle  aerated     waters 
under   brand   names   or  trade   names     in 
pursuance of agreements with the owners of 
such brand    or trade names would not he 
eligible for the concession. This change was   
designed   as   an   anti-avoidance   measure.   
However,  it   has   beer!     urged   that there arc 
some small bottlers in different parts of the 
counlry who produce aerated      i waters  
bearing popular brand  names and      j that  the 
revised  scheme  would  adversely affect   them.   
While      retaining   the   basic structure   of  the  
revised   scheme.  I   have 
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which was announced as part of the Bud get 
in the context of the current year being 
designated as the 'productivity year", has been 
widely welcomed. Seve-val suggestions have 
been received for modification of the scheme 
and inclusion of more commodities within its 
scope. While these suggestions are under 
consideration, I am glad to inform the House 
that it has been decided to include some 
articles within the purview of the scheme. 
These are steel ingots and iron and steel 
products manufactured by mini steel plants, 
industrial varieties of paper, synthetic rubber, 
paints, varnishes, etc. and electric bulbs. 

Ihe concession and reliefs extended in 
modification of the original Budget proposals 
in respect of Indirect Taxes would result in a 
revenue sacrific of Rs. 3.63 crores in a full 
year on the Central Excise side and Rs. 80 
lakhs on the Customs side. Notifications 
giving effect to these concessions have been 
issued and have come into force on tlie 22nd 
April, 1982. 

1 am sure the honourable Membeis would 
lend their support to the Finance Bill as 
passed by the Lok Sabha. 

Sir, I move that the Finance Bill, 1982. as 
passed by the Lok Sabha, be taken into 
consideration. 

The question was proposed, 

SHRI R. R. MORARKA (Rajasthan): Mr. 
Deputy Chairman, Sir, I am grateful to you 
for asking me to initiate this debate on a very 
important measure, namely, the Finance Bill, 
1982. Sir, during this debate I want to raise 
some basic points, points of great importance 
to tlie economy  of this conntry. 

Sir. the first point that 1 want to raise is 
about the regional disparity. Sir, one of the 
main objectives of our planning was to attain 
a balanced regional growth. But even after 30 
years of planned deve* lopment we find that 
instead of reducing our regional disparities, 
the i30 years oi' planning has actually 
accentuated them. While on the global level 
wc show great concern   and   rightly   
criticise  the  growing 

disparitities and for that we have. Sir, tlie 
North-South dialogue, the South-Sou*h 
dialogue, and ask for global negotiations, but 
on the national level very little attention is 
paid to this glaring inequality. An analysis of 
the salient features reveals that inter-State 
disparity has widened during the entire 
planning era. Sir, I would like to give you a 
few indicators which underline this 
phenomena. First, is the growth rate. Sir, 
during the decade of 70s, the country had 
attained a growth rate of 2.9 per cent. 
However, among the States il varies from 8.1 
per cent in the case of Gujarat to 0.2 per cent 
in the case of Madhya Pradesh, Rajasthan 
being 0.5 per cent. The next one is the net 
domestic products. This varies from 13.3 per 
cent in the case of Maharashtra to 0.6 per cent 
in the case of Himachal Pradesh, Rajasthan 
being 3.6 per cent. 'ITien, Sir, the percentage 
of population below Ihe poverty line. The all 
India average i* 48.13 per cent. It varies in 
individual States from 66.4 per cent in the 
case of Orissa to 15.13 per cent in the case of 
Punjab, Rajasthan being 33.76 per cent. Sir, 
take another one, unemployment. As against 
the average rate of 8.18 per cen! for the whole 
country, the highest rate is 25.69 per cent in 
the case of Kerala and the lowest being 0.41 
per cent in Meghalaya, Rajasthan being 2.99 
per cent. Similar is the position in ihe case of 
illiteracy percentage very widely prevalent 
throughout  the  country. 

One of the reasons for the imbalance in the 
growth is that under tlie present dispensation 
the backward States do not get a fair share of 
the Central assistance. The successive 
Finance Commissions appointed by the 
Government, and there have been seven so 
far, have failed to evolve any system, any 
proper system, of weightage in favour of 
these under-developed States. The Union 
Government also while formulating their 
Budget proposals and exploring the sources of 
additional revenue did not give due regard to 
the local needs of the States. Sir, in 1981-82. 
for example, additional revenue mobilised by 
the Central Government was Rs. 728.87 
crores by way of taxation but out of this 
amount the State's share was minus Rs. 74.89 
crores; and this is because most of  the  
revenue  was  obtained   from  Cus- 
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[Shri R. R. Morarka.]  
toms and Railways which do not form part of 
divisible pool. On the other hand, large 
concessions were given in income lax which 
had adverse effect on the Stale's revenue as 75 
per cent of it goes to the State and 25 per cent 
only remains with the Centre. 

lake this year's budget. In the current budget 
also additional taxes levied come to Rs. 533 
crores, out of which States' share is only Rs. 63 
crores, or 11.8 percent against the overall share 
of about 27 per cent which goes to States. This 
shows j again that the Central tax system is not 
operated with due regard to the revenue need^ of 
the States. 

The hon. Finance Minister in his Budget 
speech at page 12 says: "The Budget estimates 
for 1982-83 would show that 1 j have given the 
highest priority for increasing the Plan outlay." 
Then he says that the outlay on Central plan is 
increased by 27 per cent, for the States it is 14.4 
per cent, and for the Central and State plans taken 
together, comes to 21 per cent. This is the overall 
position. But when we come to individual States, 
the position is very different. It is discriminatory. 
The worst sufferer again is the State of Rajasthan. 
While the plan outlay for the States has increased 
on an average by 14.4 per cent, Himachal 
Pradesh by 20 per cent, Gujarat by 20.25 per 
cent, Maharashtra by 25.17 per cent and Tamil 
Nadu by 38.32 per cent, the figure for Rajasthan 
is minus 1.77 per cent. Next to Rajasthan is 
Kerala where there is no increase and no 
decrease. In all other States there is increase and 
in many cases, the increase is more than the 
average. The total plan outlay for all the States 
together for 1982-83 is Rs. 9744 crores. On the 
basis of area which is 10.43 per cent of the 
country, Rajasthan's share comes to. Rs. 1016 
crores; on the basis of population which is 5 per 
cent of the country's populaion, it should get Rs. 
487 crores, whereas actually it is given only Rs. 
340 crores. It is true that Rajasthan has large 
overdrafts but then it is necessary to find out fhe 
reason as to why Rajasthan should have such 
large overdrafts. Sir, Rajasthan   has  been  very  
unfortunate   in    I 

having 3 successive droughts during the last 3 
years, and that alone is costing the State about 
Rs. 100 crores per year to provide relief to the 
sufferers. During the previous year, 23,245 
villages out of the total of 33,305 villages, 
were hit by the severe drought. The State is 
also having the worst power crisis which has 
brought the industrial production in the 
private sector almost to a halt. Because of 
natural calamities and inadequate share in the 
development expenditure given to the State, 
Rajasthan's economic performance during the 
decade 1970-71 to 1979-80 has been very 
poor indeed. 

The outlay for the industrial development 
during the various plans in the State has been 
only Rs. 86 crores out of the total plan outlay 
of Rs. 2000 crores. We have huge mineral 
wealth, worth about Rs. 8000 crores, but little 
attention has been paid for Iheir exploitation 
and utilisation. The question of putting up a 
fertilizer plant based on Rajasthan's minerals 
like rock phosphates and pyrites is hanging 
fire over the last one decade. Even the most 
elementary need of drinking water is still a far 
cry off for Rajasthan villages. At the end of 
1980, 30,000 villages were without this basic 
facility. The Sivaraman Committee on 
Backward Areas Development has 
recommended that the entire State of 
Rajasthan is fit and eligible to receive Central 
Government's package of incentives for 
industrial development, and yet these recom-
mendations are ignored and the proposed 
development expenditure is pruned down only 
because of inability of the State to mobilise 
additional resources. The case of Rajasthan 
not only illustrates, but proves that the 
objective of regional balance and 
development has become a farce. The 
Planning Commission and the Union 
Government must change their attitude. The 
appointment of the Eighth Finance 
Commission is round the corner and 1 would 
request the Finance Minister that this time the 
main term of reference should be to suggest 
ways and means of reducing the regional 
imbalances and disparities. In the past, the 
Finance Commissions have been given only 
standard terms of reference. But I hope, this 
time, the Eighth Finance Commission would 
be given thii specific term of reference, so 
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ihat they may, the Finance Commission may 
suggest ways and means to reduce these  
regional  disparities. 

MR. DEPUTY CHAIRMAN You may 
continue after lunch. 

 
The House then adjourned for 

lunch at thirty-one minutes past one 
of the clock. 

The House reassembled after lunch    at •   
thirty-three minutes past two of the clock. 

[Mr. Deputy Chairman   in   the   Chair.] 

SHRI R. R. MORARKA: Mr. Deputy 
Chairman, Sir, my second point concerns 
savings and growth. The hon'ble Finance 
Minister in his budget Speech says—I quote: 

"One of the strengths of our economy is 
the fairly high rate of savings. Most of 
these savings occur in the household 
sector". 
Sir, as per the Economic Survey, the •gross 

domestic savings during the last 3 years have 
varied between 22 and 24 per cent. About 
these savings, I want to raise two basic points. 
First, how is it that when our savings are so 
high, the number of people below the poverty 
line-is so large and ever-increasing? And 
second, how is it that in spite of our savings 
being so high, our growth rate is so low—in 
some years even negative? In 1950-51, when 
our Five Year Plans began, the rate of saving 
was only 6.8 per cent -of the Gross National 
Product. After ten years, i.e. in 1960-61, at the 
close of the Second Five Year Plan, the gross 
domestic savings increased to 13.7 per cent 
and during the same period the annual growth 
rate was 4 per cent. In 1970-71, the savings 
increased to 16.8 per cent, but Ihe annual 
growth rate declined to 3.4 per cent. During 
1974-75, the domestic savings increased 
further to 18.2 per cent, "but the overall 
growth rate declined to •only 1.2 per cent. In 
1977-78, however, our savings     were 22 per 
cent and the 
288RS—10. 

growth rate was also 8.6 per cent. In 1979-80, 
Sir, the domestic savings were 22.5 per cent 
and the growth rate was negative to the extent 
of 4.8 per cent. These are all at 1970-71 
prices. This shows that there was no parity or 
relationship between the savings and the 
growth rate. If in fact our country has such a 
high rate of savings and yet has a poor growth 
rate and ever increasing poverty, it only 
means that something is seriously wrong with 
the management of our economy and we 
should find out the basic cause of this 
anamolous situation instead of drawing 
superficial satisfaction from the socalled 
strength of our economy. It is difficult to 
believe that in a developing country like ours, 
with a low per capita income, the domestic 
sector can contribute 80 per cent of the 
national savings. 

My first reaction is that we should reexamine 
the basic concept and methodology for the 
estimation of the aggregate and sector-wise 
savings and investment. Assuming for a moment 
that these I figures are correct, what do they 
indicate? They indicate the fact that the bulk of 
the national income goes in the hands of those 
who are able to save in large proportion to their 
consumption needs, at the same time, leaving a 
large percentage of population below the poverty-
line. Such a glaring inequality in the distribution 
of income cannot be the strength but the weakness 
of the economy because this means reduced 
purchasing power, shrinkage of domestic market 
and recessionary tendency all around. On the 
other hand, there remains a large unsatisfied 
demand and consequent discontent. 

Sir. a high saving rate can strengthen the 
economy if it is accompanied by a high rate of 
economic growth. Unfortunately, our high 
saving rate is accompanied by a low rate of 
economic growth. This is so mainly on 
account of high investment capital output ratio 
(ICOR). This ratio in our country stands at an 
average of 6.2:1, which means 6 times capital 
investment for a given output. In laoan. this 
ratio is 1.5:1 and in other countries it is about 
2.3:1. The high capital output ratio—reflects 
our inefficiency and wastage in the use of 
capital resources. 
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[Shri R. R. Morarka.] 
Sir, according to the Economic Survey, 

more disturbing is the fact that the actual 
output per unit of the capital employed in the 
economy has been decreasing and and this has 
had an adverse effect on the growth of the 
economy, as well as the resources position of 
the Government, This aspect of low capital 
efficiency demands our serious and urgent 
attention to make our capital more productive 
and more  efficient. 

Now, Sir, I come to my next point which is 
about the balance of payment. The most 
serious economic problem facing India is 
concerning the balance of payment. The 
balance of payment has been under 
considerable strain since the year 1978-79 and 
particularly in the lasl two yeaTS, 1980-81 
and 1981-82. The adverse balance of trade has 
been more than Rs. 5,000 crores per year. 
Because of this adverse balance of trade, the 
foreign exchange assets have declined by 27.2 
per cent in  1981-82. 

The deterioration in our balance of trade 
was mainly due to the high imports of crude 
oil and petroleum products. The increase in 
the year 1980-81 by 34 per cent compared to 
1978-79 was mainly due to the disruption of 
supplies from Assam, which necessitated the 
import of 4 million tonnes more than in the 
previous year, i.e. 1979-80. But this, in my 
opinion, was not unavoidable. This disruption 
was due to administrative weakness. The 
Government did ensure the flow of Assam oil 
from the subsequent year, even though the 
Assam agitation continued. Why could they 
not take these steps earlier and prevent this 
disruption? Now, Sir, during tbe year 1981-
82, the supplies from Assam had resumed. 
Production in the Bombay High was 
augmented considerably. Due to price hike, 
the consumption at home was restrained. 
'International oil price has also gone down. 
And, finally, our imports are expected to 
decline from 70 to 40 per cent of our total 
needs. Then, Sir, how can it be said in the 
Economic Survey—I quote: 

"The massive deterioration in the terms 
of trade arising from the increase in oil 
prices in 1979 is not likely to be reversed." 

Sir, one would have thought and expected 
that with these favourable factors there would 
be a substantial improvement, that is, 
reduction in our oil imports. 

Then, Sir, there were other avoidable 
imports like wheat, sugar, cement, and I dare 
say that their import was not essea-tial at all. 

According to the figures recently published, 
the trade deficit in 1981-82, upto-January, is 
more by Rs. 501 crores than that in the 
corresponding period of 1980-81. During the 
first ten months of 1981 -82 our imports 
increased by Rs. 1231 crores or by Rs. 123 
crores per month ou an average, making our 
foreign exchange position more precarious. 
And, Sir, what action did we take to correct 
it? Liberali sed our import policy. Is that not 
fantastic? 

In the list of our imports, there is an-item 
called "Others". Sir, it largely represents raw 
materials. In the first six months of 1981-82 
the imports have gone up further to Rs. 999 
crores as against Rs. 452 crores in the 
corresponding period of the previous year. 

So. Sir, on trade account we have large 
deficit but this deficit is covered to a sub-
stantial extent by our receipts from invisibles. 
These invisibles increased to Rs. 2,823 crores 
in 1978-79. Though the figures for the 
subsequent years are not available, but I have 
reason to believe that their progress continues 
till    today. 

Whatever deficit remains after taking into 
account these invisibles, is financed by 
foreign aid, by drawings from the IMF and by 
drawing upon our foreign exchange reserves. 

At one time it was easy to have foreigo 
loans on concessional terms, almost at a 
nominal rate of interest. But now thes© 
borrowings have become very costly. Ever* 
on the IMF loan recently arranged, wer have 
to pay on  an average  ll per cent 
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interest as against  1/2 per    cent of the IDA 
loans. 

During the last few years we have been 
paying Rs. 800 crores annually for servicing 
our foreign debts. But this amount is now 
bound to increase steeply because of larger 
borrowings at the commercial rates. 

The Economic Survey says that there is 
considerable scope for such import savings in 
petroleum, steel, cement, aluminium, 
fertilizers and edible oils. Sir, I ask: Why are 
we not doing it? Why are we not  taking  
advantage  of the  scope? 

Now, Sir, 1 come to my next point, and that 
is about the food grains production. Sir, it is 
claimed that the food grains production 
increased by 15.4 per cent iu 1980-81 as 
compared to 1979-80. But, Sir, as everybody 
knows, 1979-80 was a year of severe drought 
and the production in that year had fallen by 
16.85 per cent. Therefore, the improvement in 
the subsequent year of 15.4 per cent , does not 
indicate any growth at all. Sir, the total 
production in 1980-81 was only 129.87 
million tonnes as against 131.9 million tonnes 
in the year 1978-79. This shortfall was there 
in spite of bringing an additional 4.44 million 
hectares under irrga-tion in 1980-81 and 
increasing the area under the high-yielding 
varieties from 38.4 million hectares in 1979-
80 to 45.3   million  hectares  in   1980-81. 

Now, Sir, I will give you some very in 
teresting figuers about the procurement. Sir, it 
will be interesting to note that when the food 
grains production during 1979-80, the drought 
year, was 109.70 million tonnes, the 
procurement was 12.62 million tonnes, but 
when the production increased to 129.87 
million tonnes in 1980-81 the procurement of 
foodgrains was only 9.37 million tonnes. In 
the subsequent year, 1981-82, though the food 
grains production increased by 24.36 mifiion 
tonnes, compared to 1979-80 the procurement 
was only marginally better. And, Sir, because 
of this poor procurement, we were obliged to 
import wheat from   America. 

Take the case of the buffer stock. It is also  
interesting  to  note  that  the  highest 

buffer stock was available in 1979, being 21.5 
million tonnes in June of that year despite the 
fact that it was a severe drought year. In June, 
1980, this stock came down to 16.23 million 
tonnes, and in June, 1981, it came down 
further to 13.36 million tonnes. About public 
distribution, according to the Economic Sur-
vey, since January 1980, 61,000 fair price 
shops have been added mostly in the rural 
areas. But the Survey says that only about 12 
million tonnes of foodgrains would be 
distributed during the year 1981-82 as against 
13.79 million tonnes fi 1980-81. This means a 
reduction in" thi total quantum of distribution 
despite i i crease in the number of shops to the 
extent of 61,000. This would only mean in-
creased cost of distribution. 

The stagnation in the growth of poises is a 
matter of serious concern. Even the modest 
plan target of 14.5 million tonnes may not be 
achieved. In 1980-81, the production was only 
11.5 million tonnes, less than even in the 
drought year which; was   11.61   million  
tonnes. 

Area  under  pulses  cultivation in   1955- 
56  was  23.22   million hectares. Tn  1980- 
81, i.e.  after 25 years, it  came down to> 
22.63  million hectares. 

Though the yield per hectare has marginally 
increased from 476 to 493 kg per hectare, the 
per capita availability of pulses has gone 
down from 70.4 gms int 1956 to 30.9 gms in 
1980 and it was expected to improve to 39.1 
gms in 1981. 

About the Productivity Year, the Prime 
Minister has designated 1982 as the "Pro* 
ductivity Year", and for achieving this ob* 
jective   the  Finance   Minister  says: 

"I propose to formulate a scheme of 
excise duty concession for increased 
production of goods during the period of 12 
months commencing on the lst March 1982 
and ending on the 28tht February 1983. The 
scheme would cover 38 tariff items 
including some basic raw materials, other 
important industrial inputs and certain 
finished! products." 
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[Shri R. R. Morarka.] 

[The vice-chairman, (Shri Arvind ganesh 
Kulkarni)  in  the  Chair] 

I must congratulate the Finance Minister for 
accepting the principle of excise concession as 
an incentive for increasing .production. This is 
a right step in the .right direction, but the 
scheme, as fra-jned, is very restrictive in 
character and .miserly in application. 
Therefore, it is not likely to serve its objective. 

The   various   restrictions   are: 

(1) It does not apply to agricultural 
sector at all. It covers only industrial 
goods and that too, only few. I do not 
know why? Increased production is the 
need of the hour. We need more pro 
duction  of   everything  in  this  country. 

(2) This  is only for a period  of  12 
months. As you know, you cannot aug 

ment production so quickly     and     by 
the time you gear up and create additional 
capacity, the concession period would be 
over. It would not really enthuse people to 
initiate steps to increase the capacity.      
(Time bell rings). 

Kindly give me some more time. 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): Fifteen mlinutes  are   
over.  Five  minutes  more. 

SHRI R. R. MORARKA: About leu 
aniuutes more. 

So we should have dedicated the whole 
decade as productivity decade instead of *i 
productivity year. 

(3) The concession given is only 20 per 
cent and 10 per cent in the duty payable on 
the production in excess of J10 per cent. 
The concession should have been more 
liberal and it shouid have provided a real 
incentive, almost a compulsion to increase 
the production. 

The Finance Minister says: 

"I do not propose to take any ame-'    unt  
as revenue loss on account of the j   proposed  
concession." 

Sir, I do not know under this "cheme how the 
question of revenue loss can arise at all. The 
concession is given only if the production is 
more than 110 per cent of the base year, and 
so, in any case, if the production increases, 
the Govenment would get additional excise of 
80 or PO per cent of the stipulated rate. 

Now, Sir, I come to a point whicii is 
included in the Finance Bill, and that is about 
dyestuffs.  The hon. Finance Minister has 
proposed a change in the scheme of excise  
duty on synthetic  organic dye-stuff.  Under  
the  proposed  scheme,  there wo:.'ld be 
complete exemption on produc tion up to one 
lakh; now it is increased to   2.5   lakhs.  But  
those producing  more shall have no exemption 
at all, and shall have to pay duty at the rate of 
50 per cent up to 15 lakhs production, ln other 
words, those  producing up to  7.5  Iakhs, who 
are paying no duty at all today, wil! have to 
pay 50 per cent and those producing 7-1/2 to  
15 lakhs and paying 75 per cent will have to 
pay only 50 par     cent. That means      people 
who are producing more will benefit and 
people who are producing  less will suffer. 
This  could      net have  been  the  intention  of  
tha  Finance Minister. And if my understanding 
of this provision is correct, I ani sure the 
Finance Minister would like to have the thing 
reexamined. 

I want to mention another case of excise 
dutv. That is about the exemption he has 
given to synthetics, rubber, carbon, etc. He 
exempted those items from duty and he has 
increased the duty on manufactured tyres. The 
benefit of those items of exemption goes to 
whom? Not to the public not to the consumer, 
but to the tyre manufacture. And the tyre 
manufacturers have increased the duty on 
tyres also. So far as the consumer is 
concerned, he has to pay the increased price, 
if not more. And the Government does not get 
the revenue from carbon and synthetic rubber, 
and the unintended benefit goes to the tyre 
manufacturer. I am sure the Finance Minister 
will take some action to correct this position. 

A word about cement. The Finance 
Minister in his Speech says that there has 
been na change  in the  excise     duty  on. 
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cement since June 1977. This is technically 
correct. I say "technically'' because though 
excise duty is not increased, the Government 
did revise the price of cement in July 1981 by 
which the consumer price was increased by 
Rs. 81.91 per ton. In absolute terms, this 
increase amounts to an additional burden of 
Rs. 163.82 crores on the consumer. Of this Rs. 
163.82 crores, Rs. 69.48 crores went to the in-
dustry and the balance of Rs. 94.40 crores 
went to the Government. This is a large 
amount collected by the Government by the 
mechanism of price adjustment without any 
reference to Parliament. 

Now, over and above this, the Finance 
Minister has increased the excise dutv by more 
than 88 per cent, i.e. from Rs. 71.50 to Rs. 135 
per ton. The additional revenue from this would 
be about Rs. 158.73 crores. This is a steep 
increase on j this basic item. Though it can be 
said that j looking to the popularity cement has 
recently acquired throughout the country, it can 
bear this burden, but then the price increase on 
this basic commodity may have its adverse 
effects on all the developmental schemes. 

Now that the Government has introduced 
dual price in cement under which one third of 
the production would be sold in the free 
market, i.e. unregulated price, it would have 
been more desirable for the honourable 
Minister to make the excise duty ad valorem 
in place of specific at least on the free sale 
quota. I hope the Finance Minister would 
consider this suggestion. 

Now my last point before I conclude is this. 
I want to make a grievance before the 
honourable Finance Minister. The present 
motion is that the Bill be returned to I-ok 
Sabha. Lok Sabha has already adjourned. 
Then where would you return the Bill to? I 
believe in a conference of the presiding 
officers held in Darjeeling this point was 
discussed in detail and it was held that it was 
not that there was some-thing illegal about it 
but that it was a question of propriety. The 
honourable Finance Minister is fortunately the 
Leader of the House here, and he would not 
like to do anything which would dilute the 
importance of this House.   In this parti- 

cular case when we are still considering: the 
Bill—when the Bill has been remitted, to this 
House— and it is our obligation to return the 
Bill to the other House, it is very strange that 
the other House has-been adjourned. Suppose 
in this House w©-make some changes, then 
what would happen? 

SHRI PRANAB KUMAR MUKHER 
JEE: Then the other House will have to 
be called.
 
I 

SHRI R. R. MORARKA: 1 believe- tho 
honourable Finance Minister who is also the 
Leader of the House will make necessary 
amends and at least in future he will ensure 
that such things do not happen. I am grateful 
to the press particularly because they have 
taken note of it and brought it to the notice of 
the public. I hope at least in future such things 
do not happen. 

SHRI MANUBHAI PATEL (Gujarat): Call 
a session of the Lok Sabha for one 
day. 

». > 
aTHE'VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): It is not necessary 
at all. In any case. I am not giving a ruling on 
that; nobody has asked for it. Now, Mr. P.N.  
Sukul. 

SHRI P. N. SUKUL (Uttar Pradesh): Mr. 
Vice-Chairman, I rise to support the Finance 
Bill, 1982. The purpose of this Bill is to give 
effect to the financial proposals of the Union 
Government for th© current financial year. 
Sir, with the adoption of this Bill all the 
formalities required for passing the Budget for 
the year 1982-83 will be completed. 

The budget proposals as enshrined ire the 
Finance Bill reflect the policies of our. 
Government and our Government seems to be 
determined to arrest inflation on ti one hand 
and to give a boost to production on the other. 
If we can ensure bott*, these things 
simultaneously, the economy of the country is 
bound to be perfectly, all  right. 

I really congratulate our Finance; Minister 
for trying to raise additional Rs, 1,300   crores  
without   allowing   any  price 
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(Shri P.  N.  Sukul.) rise. It is no doubt a 
unique experiment and    perhaps    it is    or    
the    first time mat so much additional 
revenue is sought to be raised through one 
budget only. 

I also thank the Finance Minister for 
agreeing to grant further concessions am-
ounting to nearly Rs. 16 crores in the original 
budget proposals. But for the rich imagination 
of the Finance Minister in granting various 
incentives to the people, perhaps he could not 
have made 80 many good schemes to mop up 
money ©specjally in the much needed foreign 
currency. 

As I said last year while speaking on the 
budget proposals for the year 1981-82, if the 
budget of the lanata Government presented by 
Chaudhury Charan Singh for the year 1979-80 
was the worst budget since independence, last 
year's budget of Shri Venkataraman was the 
best budget since independence. Now, in view 
of more concessions granted by ©ur present 
Finance Minister this year, I have no doubt 
that this budget is a shade better than the 
previous one. 

It is indeed very satisfactory to note that the 
inflation rate, which in 1979-80 •was 22.2 per 
cent, has now come down to about 9 per cent. 
It is not a mean achievement. The increase in 
the Gross National Product, in 1980-81 was 
supposed to be to the tune of 7.5 per cent. In 
addition, in 1981-82 we have another 4.5 per 
cent increase in the GNP. The industrial 
production also has been increased at the rate 
of 8 per cent. 

As my friend, Shri Morarka, was just 
telling us, this year is the productivity year. 
The year 1982-83 is declared as the year of 
productivity. The financial proposals, as I said 
in the beginning, aim at arresting inflation and 
increasing production. To increase production 
41 industries are to be given exemption from 
production levy if their production is 110 per 
cent more than the previous year. To raise 
money from Indians living abroad, certain 
very good schemes have been proposed by our 
present Finance Minister. Six-year national 
savings • certificate bearing as interest of 12 
per cent per annum 

have  been  issued.  Since  these  certificates 
will be free from wealth tax, income tax and 
gift tax, there is no doubt that these certificates   
will   be     attracting     people's imagination.   
In  addition,   ten-year  capital investment 
bonds have also been issued  at 7  per cent 
interest.  Social security certificates for a 
period of  10 years 3 P.M. have also bsen 
issued with insurance facilities. This is an 
additional facility.  And, Sir, in    ten years, 
these certificates will bring us back 300 per 
cent more money than' what we invested in 
them. 

Then, Sir, for maintaining last year's 
industrial development rate of 8 per cent, our 
agricultural production has also to rise and 
should rise at the rate of 6 per cent. But 
personally I think that this much increase in 
our agricultural production may not be there 
and this may present some difficulties. 

Some people think that if there is increase 
in money supply, there has to be a price rise. 
But we know that in 1975-76, whereas the 
money supply increased by ten per cent, the 
prices fell by as much as. 6.5 per cent. Now, 
sixteen thousand crores of rupees have been 
invested in our public sector enterprises. But 
the profit is hardly 8 per cent. Many 
undertakings are running into losses and that 
is why I would request the honourable 
Finance Minister and our Government to look 
more seriously into the functioning of these 
public sector undertakings so that the losses 
may be eliminated, if possible. It is indeed 
very good that our defence expenditure stands 
at Rs. 5,100 crores in the Budget because the 
danger of war is there and this danger is 
looming large over the country and it is 
entirely in the fitness ol things that we also 
prepare ourselves to meet the challenge of the 
times. So, it i.* perfectly in order to have Rs. 
500 crores more for the defence sector. As 
regards irrigation, Sir, in the Central and State 
Plans together, a sum of Rs. 2,133 crores has 
been provided. In 1981-82, the provision was 
Rs. 1,830 crores. So, we are going to give 
much more attention to raising our irrigation 
potential. 

As regards the Integrated Rural Deve-
lopment Programmes, an amount of Rj. 190 
crores has been provided for the pur- 
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pose as against a provision of Rs. 145 crores 
last year. It amounts to almost 31 per cent 
increase during this year. However, it has to 
be ensured that the benefit of our IRD 
schemes does not go to the rich farmers, but 
the small and medium farmers also get the 
benefit squarely. These IRD programmes are 
supposed to benefit as many as 30 lakh rural 
families in the country. As regards our 
National Rural Employment Programme, Rs. 
190  crores have been provided for the pur-
pose in the Budget and an equal amount has to 
be provided for the same purpose by the 
various State Governments in the country. All 
this money is supposed to generate additional 
employment to the tune of 35 crore man-days 
in the year 1982-83. 

For the welfare of the Scheduled Castes, a 
sum of Rs. 120 crores has been provided this year 
and for the welfare of the Scheduled Tribes, a 
sum of Rs. 95 crores has bem provided. For th<; 
Centra'  schemes of rural water supply for drink-
ji'g purposes, an amount of R.i 127.5 crores has 
been provided and it is expected that as many as 
45,000 problem villages  will be benefited under 
this scheme. Per providing sites for the 
construction of houses for the landless villagers, 
for the first time, I think, an amount of Rs. 74 
crores has been provided in the Budget and it is a 
very welcome step. Another sum of Rs. 29 crores 
has been provided for slum clearance and, Sir, in 
the year 1982-83, twenty-five thousand villages 
are to get electricity. And 4.25 lakh pumping sets 
are also to be energized, and for this purpose Rs. 
354 crores have been provided in the Budget. As 
regards other welfare schemes for the Central 
Health Scheme, Rs. 120 crores have been 
provided. For family welfare schemes Rs. 245 
crores have been provided. (Tune Bell rings) And 
for the welfare of women Rs. 16 crores have been 
provided. For the development of hill areas the 
Central assistance this year will be to the tune of 
Rs. 112 •crores, Rs. 20 crores more than the last 
year. For increasing production of petroleum in 
our country and for refining of | crude oil and for 
petro-products, a provi- I sion for Rs. 2045 crores 
has been made, 1 which is said to be 90 per cent 
more I •.than the  previous year. In the field of | 

energy provision is 62 per cent more than 
previous year. And in 1982-83, additional 
electricity production to the tune of 35 MW is. 
. .(Time bell rings). A few minutes more. 
Similarly, in the area of transport also, there is 
a provision of Rs. 1757 crores. For heavy 
industries and industrial development, Us. 480 
crores have been provided, including Rs. 97 
crores for the Khadi and Village Commission. 
For steel the Plan outlay for the year is Rs. 
860 crores, and this includes Rs. 250 crores 
for the Vishakhapatnam steel factory. 
Similarly, in other areas also, Sir, the 
provisions have been increased to give a fillip 
to production and to arrest inflation. 

This Finance Bill has already been passed 
by the Lok Sabha on the 27th April, 1982. 
The Finance Minister did not agree to give 
certain concessions demanded by the 
Opposition, but he agreed to certain 
concessions being given to the people. There 
was a great demand for reduction in postal 
tariff. Of course, our Minister has not been 
able to agree to the reduction in the postal 
tariff. The postal rates for newspapers have 
been increased, and there was a great clamour 
about it. Since 1958 this rate was 2 paise. But 
as our Minister has told in the other House, 
1.38 paise are spent only on the printing of 
one ticket. That is why the cost of the ticket 
has to be  increased. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Would you please  
conclude  now? 

SHRI P. N. SUKUL: Similar is the case 
with inland letters the Minister has  aid that 
on an inland letter 41 paise is actually spent 
by the    Government, and 
even  after  increasing its  cost  6 paise deficit 
is still there. 

As regards the new liberalised licensing 
policy, the Finance Minister has said that it 
does not mean any dilution of the industrial 
policy of the Government, which is a policy 
of self-reliance, .. (Time bell rings).. . .and 
restricting the concentration of economic 
power in a few hands. This specific approach 
to the industrial polfcy  has  always  been 
there, according 
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[Shri P. N. Sukul] 
to the Minister, since Independence. Our 
Budget is saving oriented. While present-that 
the Bill provides for the exemption up to Rs. 
30,000 instead of Rs. 25,000. As mentioned in 
the Budget, the original proposal of 
encashment benefit in lieu of earned leave at 
the time of. .. (Time bell rings). 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Please conclude. 

SHRI P. N. SUKUL: Just two minutes more. I 
am cutting short. Since I am from the services, I 
noted with some heavyness in my heart that but 
for the concession given in income-tax, in the 
matter of encash- i ment of leave, nothing 
tangible seems to have been done for the 
working people, especially Government's own 
employees, and that is why there is much 
dissatisfaction among the employees on this 
ground. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): That is all right. 

SHRI P. N. SUKUL: There has to be a 
need-based minimum wage to be granted to 
all working people. It is not there in this 
budget. I will request the Government to come 
up with a proposal regarding the same in 
future as early as possible. Similar is the case 
regarding the national formula on dearness 
allowance. Dearness allowance varies from 
State to State. That has to be one and the same 
because the Government employees, whether 
they are State Government employees or 
Central Government employees, are the same 
under the Constitution and, therefore, the 
Central Government owes some responsibility 
towards them also. I hope our Central 
Government will also look to these problems 
and come forward with certain measures to 
give proper relief to the working people. 
Thank you, Sir. 

DR.   MALCOLM   S.    ADISESHIAH 
(Nominated):     Mr.      Vice-Chairman, 

Sir, I rise to support the Finance Bill, i.e., the 
consideration and return of the Finance BiH 
which gives effect ta the financial proposals 
of the Central Government for the financial 
year 1982-83. What we are doing today is a 
counterpart to what we did yesterday. 
Yesterday we approved and returned the 
Appropriation Bill which authorises the 
Government to undertake expenditure for 
1982-83. Today we are considering means of 
raising the finances for those appropriations 
which we approved yesterday. It is not so for 
all of them because outside the Finance Bill, 
the Government will have revenues, resources 
from market borrowing, resources from 
foreign aid, resources arising out of call for 
saving on foreign residents and resources 
from returns from public sector undertakings 
to which my colleagues have already referred. 
These are outside the Finance Bill which is 
before the House. 

Mr. Vice-Chairman, I support the Finance 
Bill as a matter of faith. My faith is that the 
Bill gives effect to the budget proposals 
which, on the wh|Ole, I approved considering 
its strength and weaknesses. I said that the 
budget has more strength than weaknesses and 
so I approved it. I believe that the Finance Bill 
gives effect to the Budget proposals as 
modified by the Finance Minister this 
morning before lunch, leading to some Rs. 15 
crores of concessions from direct and indirect 
taxes which he first made in the Lok Sabha 
and has repeated here in the Rajya Sabha. I 
say that I accept the Finance Bill in faith 
because I find, Mr. Vice-Chairman, after 
repeated readings of the Finance Bill, that it is 
really an incomprehensible Bill. 

SHRI SADASHIV BAGAITKAR 
(Maharashtra): If it is incomprehensible to 
you, it should be more so to the others. 

DR. MALCOLM S. ADISESHIAH: The 
more important parts of it 1 don't follow. I 
need to have a concordance.   I need to have 
the original 
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Income-tax Act, original Wealth-tax Act, 
Gift-tax Act, original Customs Act and the 
Salt Act of 1944 and a number of other Acts 
and then I can take up the Finance Bill and fit 
them into it. 

Secondly, I find that the language in some 
cases is so uncertain that it is capable of 
different interpretations at the hands of tax 
practitioners. My friends and consultants will 
have a field day in interpreting the amend-
ments because every amendment has 
loopholes, and they will spend a lot of their 
time trying to define according to their 
convenience what the legislators had in mind 
in approving this amendment or that. 
(Interruptions) The 29th Report of the Esti-
mates Committee, which I received only 
yesterday, refers to this kind of uncertainties 
and ambiguities in the Finance Bill and I 
conclude by pleading once more for some 
effort to simplify the Finance Bill. 

I agree with the Ministry in the evidence 
that it gave to the Estimates Committee that 
we cannot have one single Bill covering 
income-tax, wealth-tax, gift-tax and so on. 
This would be very confusing and it will delay 
matters, because the income-tax covers 
several million people, whereas the wealth-tax 
covers some lakhs and the gift-tax covers 
some 60,000 people. (Interruption) But my 
main plea is that behind the Finance Act, it 
would be necessary to have some 
streamlining, some simplification. And, I 
hope, some day we would have a single book 
and not several books for each one of the Acts 
that we have to refer to. 

Thirdly, Sir, I would recall the strong 
points of the Finance Bill which are the strong 
points of the revenue-raising parts of the 
Budget that the Minister presented to us. 
Firstly, the Finance BiH is savings and 
investment-oriented. It provides reliefs for 
payment of insurance premia and for 
provident fund contributions. It makes tax 
exemption provisions which will allow 
investors from     abroad,    Tndians    abroad,    
to 

invest  in India,  and  it  provides  for the    capital    
investment    bonds.    In these  directions,  the  
Finance  Bill  ia good, in that it promotes savings 
and investment.       Secondly,   it  promotes 
production.       As    my    friend,    Mr. Morarka 
said,  it  does not go as far as some of us would 
like to see it. But Section 197(A)  provides that 
tha dividends paid on shares, interest on 
debentures,   bonds   and   deposits   will be 
exempt up to a limit.    It extends to   non-resident  
investors   similar tax exemption  concessions.  
And,     I  find Mr. Vice-Chairman that it is 
calculated that the total wealth of the Indians 
residing abroad is equal to the annual income, the 
national income of India. That  is   to   say,   the   
total  wealth   of Indians     living     abroad      is      
over Rs. 100,000 crores which is near equal to 
our national income.    Then, it promotes  
production because Section 30 HHB  provides  
for  tax  exemption  of 25  per    cent  of  profits    
made from foreign  projects.     And   the   
Minister has  clarified  in   the  Lok  Sabha  and 
clarified  again today  that  there will be no 
conflict between this and Section  80(O)      
where  there  was  some kind of conflict.    Then, 
finally, there are 36 items which have been 
exempt from the special levy, and given some 
excise relief.    And my questions, Mr-Morarka, 
were not your questions. My question is, which 
businessman really would increase production 
because of one  year's  exemption?    If  I were  a 
businessman I would not dare do it. But,  in  
general,  the  Finance  Bill  is production-
promoting.    And,   thirdly, it  has  kept  inflation  
down  in terms of the wholesale price indices.    
And the Minister is quite right in claiming here 
that unlike the previous Budgets, this Budget has 
not been followed by a  rise in the wholesale 
price index. This, I think, we will have to admit is 
a plus point.    (Time bell rings) 

Sir, since you rang the bell, I will now 
quickly place some questions that I have on the 
Finance Bill. First of all, I believe that the 
effect of the Bill is to continue the deficit Bud-
gets that we have been having which is 
inflation-producing     and which i»: 
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bad from the point of view of public finance. 
In 1980-81, our deficit estimate was Rs. 1,445 
crores, and we finally ended with a deficit of 
Rs. 2,577 crores. In 1981-82, we estimated the 
deficit at Rs. 1539 crores and we ended with 
Rs. 1700 crores. Now the Minister of Finance 
presented to us in the Budget a deficit of Rs. 
1365 crores, which has now increased to Rs. 
1381 crores. 

Mr. Vice-Chairman, I am not one of those 
economists who worry too much about deficit 
financing or deficit bud-. gets. To some extent, 
I think, it is necessary for a rapidly developing 
country. But adding to this, the State deficit 
last year of Rs. 1100 crores which we forget, 
the question that arises is, have we not passed 
now the Rs. 5,000 crores limit for the whole of 
the Sixth Plan that we had set for ourselves? 
"We have passed the Rs. 5,000 crores limit by 
over Rs. 700 crores.   (Time bell rings) 

My second question, Mr. Vice-Chairman, is 
that the Finance Bill estimates that the public 
sector returns will increase next year by 58 
per cent, i.e., from Rs. 2310 crores this year to 
Rs. 3657 crores next year, a 58 per cent 
increase. I want to wish the Finance Minister 
good luck. I hope he gets this much. But I 
think it is a large increase which he is 
expecting from the public sector. ( Time bell 
rings) 

Thirdly, Sir, I believe that there is a case for 
indexation of the exemption limits and the tax 
relief which he has granted. I will ask him to 
think about it. For instance, without going into 
the details, he has provided- for the exemption 
limit from income-tax on dividents and interest 
from Rs. 2,000 to Rs. 3,000. Now it has to be 
increased from Rs. 3,000 to Rs. 5,000 if there is 
any basis to com- ' pensate for price inflation. 
Similarly, "the wealth-tax limit has been raised 
from Rs. 1.5 lakhs to Rs 1.65 lakhs. -lt should go 
up to Rs. 4 lakhs if the 

basis is price-rise. I realise that indexation is a 
difficult problem. In fact, this morning the 
Finance Minister said no to someone who was 
asking here about the possibility of 
indexation. It raises many issues. But I want 
to say that today a person who is saving 
money whether in the form of life insurance, 
or in the form of bank deposits, is at a much 
greater disadvantage compared to the one who 
is having a vacant piece of land, or house, or 
gold jewellery. Today the countries as far 
apart as Netherlands, Denmark, Canada and 
Australia have gone in for indexation. Without 
that, we really will not be able to go forward. 

Then my fourth question is that in Chapters 
2 and 3 we have direct taxes and in chapter 4 
we have indirect taxes. Very simply, I want to 
say, Mr. Vice-Chairman, that in the Finance 
Bill the increases in indirect taxes, which is in 
part a tax on poor people, are to the tune of 
Rs. 587 crores. Now they have been reduced 
to Rs. 582 crores by Finance Minister's 
concessions. But in the case of direct taxes, 
the taxes that you and I pay, these taxes have 
been reduced by Rs. 40 crores compared to 
1981-82, and with the concessions we have 
got now a total revenue loss of Rs. 51 crores 
relief. I believe that this is a question of 
equity. The poor farmer, the landless people, 
the artisans all these people they are now 
paying more than we are paying. (Time bell 
rings) Just two minutes, Sir. 

Then, Mr. Vice-Chairman, Sir, may I say 
that the amendments to Section 20 and the 
new Section 89A refer to the free trade zone 
and the export trade. I want to ask two 
questions here. Firstly, I have a feeling that 
the free trade zones are yet to prove 
themselves and I believe that the provision 
made in the Finance Bill for their further 
extension is rather premature. Secondly, I 
want to put the qnestion which Mr. Morarka 
put, slightly differently that we are spending 
the IMF loan of $5.7 million like K drunken 
medieval monarch.    Now, 
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if I remember aright when this question was 
raised some time ago, the . Prime Minister said, 
don't worry, the j IMF loan is only a line of 
credit. That is right. But the way we are 
sjpending it now, we are going to spend the 
whole of it and we are going to pay terribly 
towards the debt servicing charges. 

Finally, Mr. Vice-Chairman, Sir, may I say 
that the Finance Bill has a number of sections, 
which for want of time, I cannot quote. Take the 
hotel receipts tax. I am not one of those who 
believe that this is going to hit the farmers more 
than those who are running the hotels. Similarly, 
I am a minority in this House to believe in the 
agricultural wealth tax being exempted in case of 
plantations. If I have the time, I will explain...   
(Time bell rings) This exemption I from tax on 
agricultural land has changed over a period and I 
believe that the Finance Bill should assure a 
certain amount of continuity which both the 
farmers need and the industrial as well as the tax-
paying community needs. 

THE VTCE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Smt. Pratibha Singh, 
not here. Shri S. S. Mohapatra, not here. Shri 
Handique, not here. 

SHRI PILOO MODY (Gujarat): Ask Mr. 
Kalp Nath Rai to speak. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Shri Ram Poo j an 
Patel. 

 

 



311 Finance [RAJYA  SABHA] Bill,   1982 312 

 



313 Finance [4 MAY 1982] Bill, 1982 314 

 



315 Finance [RAJYA SABHA] Bill,  1982 316 
 

SHRI GHULAM RASOOL MATTO' 
(Jammu and Kashmir): Thank you, Sir. 
Although I have spoken three times, but I 
consider this as my maiden speech 
because during the last three speeches, I 
had usurped the time of some others, but 
this time I have really asked for time and 
whatever the privileges accompanying a 
maiden speech are—which I do not 
know— may be granted to me. 

Sir, Mr. Morarka has raised a point 
about the Finance Bill being considered 
here when thr: Lok Sabha is-not in 
session. I have studied this point. I went 
to the Reference Library to know as to 
what the position' is about this problem 
fcr the last ten years. I have found from 
records that many a time the Rajya Sabha 
has returned back the Finance Bill with 
certain amendments. One of the Bills was 
sent back and rediscussed by the Lok 
Sabha on llth May, 1978. It was sent back 
by the Rajya Sabha with some 
amendments and the Lok Sabha 
considered those amendments. Then, of 
course, according to the way the 
Government functions, the same were not 
accepted. Eut the point is that if this Bill 
is coming to us right now and if—
hypothetically I say tihis^—we make 
certain amendments in it, what is the fate 
of those amendments? How are we going 
to send them and to whom? I have now a 
positive suggestion to make in this 
behalf. I would request the hon. Finance 
Minister to consider that the discussion 
on the Finance Bill both in the Lok Sabha 
and in the Rajya Sabha should be 
simultaneous. If one day it is done in the 
Lok Sabha, the next day it should be in 
the Rajya Sabha, in the morning session 
or in the evening session. There are other 
advantages also in it. The advantage is 
that Certain points crop up during the 
discussion in the Lok Sabha and in the 
Rajya Sabha and as a result of it the 
Finance Ministe- may incorporate certain 
amendments. For example, he just now 
said that he had announced a relief of Rs. 
15 crores. So I would request him that 
from now  onwards  he  would   kindly  
con- 
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sider that the discussion of this Bill should be 
concurrently done both in the Lok Sabha and 
in. the Rajya Sabha and it is not what we may 
have to send the Bill back to no one. 

Now, Sir, I realise that our country has made 
a lot of progress; there is no doubt about it. 
Not by way of criticism but by way of 
introspection, I would like to know whether 
what we have done or have been doing is 
commensurate with the efforts that we have 
put in. For that introspection I think we must 
first assess the health of our economy. I have 
tried in these two or three days to know 
statistically as to where our economy stands. 
Now there are a few points that I would like to 
make. The present position of our economy is 
like this. Indian ranks the 15th amongst 185 
countries in terms of GNP, from above, and it 
ranks ihe 15th from amongst the poor in terms 
of per capita income. So in respect of national 
income (GNP) we are the 15th from the top, 
but in terms of per capita income the 15th 
from the bottom. Our economy is growing at a 
rate which should be regarded as painfully 
low. The number of persons seeking 
employment—this is the state of affairs—
through 584 employment exchanges is rising 
st an alarming rate. The figure now exceeds 17 
million, of whom about 50 per cent are 
uneducated. However, the total number of 
unemployed must be three times that number. 

Third, the combined revenue and capital 
expenditure of the Central Government has 
increased enormously from Rs. 1,896 crores 
in 1960-61 to Rs. 5,673 crores in 1970-71; 
and then a sudden jump to Rs. 22,808 crores 
in 1980-81. In a period of two decades, the 
Central Government's expenditure went up 12 
times and as a percentage of GNP, it went up 
from 13 per cent to 18.7 per cent, fn 1981-82, 
the expenditure is .expected to reach Rs. 
24,871 crores. Naturally, deficit financing has 
to be resorted to, as pointed out by an hon. 
Member.    In 

ll years, from 1970-71 to 1981-82, the 
outstanding public debt, external as well as 
internal, of the Government of India 
expanded from Rs. 14,043 crores to Rs. 
46,776 crores. 

If to this are added the unfunded debts, that 
is the small savings, the provident fund 
balances etc., the net liabilities of the 
Government now aggregate to Rs. 67,489 
crores. Sir, this means a burden of almost Rs. 
1,000 on the head of every man, woman and 
child of the country in which 40 per cent of 
the population are never able to save Rs. 500 
in all their lives. In six years from 1970-71 to 
1976-77 the internal debt... (Time bell rings) 
No,  Sir.    I am just starting. Sir. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): No, no. 

SHRi GHULAM RASOOL MATTO: The 
internal debt expanded by Rs. 7,056 crores. 
But in the next five years, between 1976-77 
and 1981-82 it rose enormously by Es. 19,938 
crores. The fundamental reason is the widen-
ing gap between the growth of the expenditure 
and the growth in tax and non-tax revenues. 
Thus, between 1970-71 and 1975-76 our tax 
and non-tax revenues increased by Rs. 5,397 
crores,, but the Government expenditure 
increased by Rs. 8,155 crores. In the 
subsequent phase, from 1976-77 to 1981-82, 
the tax and non-tax revenues rose by only Rs. 
5,588 crores, while the Government 
expenditure expanded by as much as Rs. 
11,043 crores. It has to be appreciated that 
living on the excessive borrowing is really 
nothing but stealing from the future. The 
aggregate amount of interest paid on the 
Government's internal debt rose from Rs. 443 
crores in 1970-71 to Rs. 2,875 crores in 1981-
82. The assets created out of the borrowed 
money do not generate to sufficient surpluses 
in the form of dividends and profits for the 
Government to pay even the interest charges. 

Rupees fifteen thousand crores have been 
invested    in the    public sector 
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enterprises, but they yielded a paltry profit 
before tax of Rs. 193 crores, just 1.3 per cent, 
in 1979-80. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): 'Mr. Matto, you 
have to conclude now. 

SHRI  U.  R.    KRISHNAN     (Tamil 
Nadu):     This  is  his  maiden  speech, ..Sir. 

SHRI GHULAM RASOOL MATTO: Tes, 
Sir. 

THE VICE-CHAIRMAN (SHRI 
.ARVIND GANESH KULKARNI): It is not 
your maiden speech. I have witnessed you 
speaking earlier. That is aU right. Your time is 
already over. T am sorry, you have to finish 
within two, three miuntes. 

SHRI GHULAM RASOOL MATTO: 
:No, Sir, please. 

The trade deficit in 1981-82 will exceed Rs. 
5,000 crores—it was Rs. 5,728 crores in 1931-
81—principally because of our export 
performance which is so poor. Oar exports in 
1980 totalled US S 7.9 billion compared to 
•$17.5 billion of South Korea which is l/33rd 
of our area anti. l/l?th of our •population, 
$19.4 billion worth of exports by Singapore 
which is about one-fourth of the size of 
Bombay and $19 billion by Hong Kong. India 
had 1.05 per cent of the world export market 
in 1960-61, which has been reduced to so low 
as 0.4 per. cent. At the end of Mfrch, 1980, 
our reserves, excluding gold and Special 
Drawing Rights, were Rs. 5,164 crores. They 
have now declined to Rs. 3,400 crores, an 
amount barely enough' for our three months 
imports. 

The per capita income of our  people has 
risen by only 55 per cent in real terms 
whereas there has actually been a drop of 2.2 
per cent in the per capita gross national pro-
duction in 1980-81 compared t0 1978-•79. 

The nationalised banks have identified  
24,656   units,     large,   small   and medium,   
as   sick   and   the   list   is lengthening. 

Although it is said that the inflation is 
contained on the basis that the wholesale 
price index shows an increase of only 7.5 per 
cent over that a year ago, it is now claimed to 
have been reduced to only 0.5 per cent, 
whereas the consumer price index shows a 
rise of 13.5 per cent over the same period 
which v/as earlier mentioned.     (Time bell 
rings) 

Millions of mandays are being lost. I have 
a lot to speak on this. 

THE VICE-CHAIRMAN (SHRl ARVIND 
GANESH KULKARNI): Please conclude. 

SHRI GHULAM RASOOL MATTO: I 
have come to the operative part. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH - KULKARNI): That is all right. 

SHRI GHULAM RASOOL MATTO: 
Only two or three minutes. 

There are the maladies that our economy 
suffers from. What is the remedy now? I do 
not want to criticise the Government. I have 
said, "I want introspection." So, my sug-
gestion to the hon. Minister would be that in 
Kashmir many seminars and conferences are 
being held. Economists from within the 
country and from abroad are coming. On the 
basis of their advice I say, that we must have 
a National Economic Council. The 
Government must constitute a National 
Economic Council. And in this council about 
50 per cent of the people must be those who 
are apparently opposed to the economic poli-
cies of the Government. Then this economic 
council must have some teeth so that it is not 
that they just sit and disperse. Their advice 
should be taken into consideration by the 
Government and it should be discussed by the  
Government  and Parlia- 



321 Finance [4 MAY  1982] Bill,  1982 322 
 

ment. Alter all, it is not that the Government 
knows everything. (Time bell rings) The 
Government should consider the advice of 
this national economic council and on the 
basis of that, formulate its policies, because 
there is a tussle between the accountants and 
the economists in the Ministry of Finance. If 
it is considered that on the basis of the last 
three years' performance there is a 10 per cent 
growth in our revenues, please tell the council 
to take over from there.. . (Time bell rings) 
and if it is advised that there is a "U" turn or 
"Z" turn, we must do that. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Now you should 
conclude. I am sorry, you should conclude 
straightway. 

SHRI GHULAM RASOOL MATTO: I 
will only end by a couplet from a Persian 
philosopher who said: 

 

One who does not know and feels that he 
does not know, he places himself near the 
head of the temple of knowledge. 

 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): Thank you, thank 
you, God help you. Now, Mr. D. G. Patel—
not here. Mr. N. P. C. Naidu—not here. Mr. 
M. S. Ramachandran. 

SHRI M. S. RAMACHANDRAN (Tamil 
Nadu): Mr. Vice-Chairman, I rise to support 
the Bill. At the outset I welcome the response 
given by the honourable Finance Minister to 
the various representations made for reliefs 
and concessions. I am grateful to him for the 
concessions and reliefs he has given, 
particularly to the match industry. Now the 
new proposals brought forward in the Budget 
are for the progress and development of the 
country. They are intended to help increase 
agricultural and industrial production. No one 
can dispute the fact that due to the various 
steps taken by the Government, SMbstantr1 
progress has been made in regard to 
increasing agricultural production, but much 
more remains to be done and can be done. I 
would submit schemes like NREP, IRDP and 
SFDA are not properly; implemented and 
therefore the intend- 

f [ ] Translation  in  Arabic   script. 
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ed benefits have not reached the people. 
There is widespread discontentment among 
the farmers, particularly in the South, that the 
APC has not done justice in fixing the price of 
rice and sugarcane. There are also complaints 
that benefits of subsidies given to farmers are 
cornered by big farmers and small and 
marginal farmers seldom get any benefit. The 
disparity between big and small farmers is 
further widening. I, therefore, request the 
Government to refix the price of paddy and 
sugarcane. There is also a strong feeling that 
the APC should be decentralised and they 
should be located in various regions. If that is 
not possible, there should at least be one for 
the north and another in the south. 

I also request that the procedure for 
granting various subsidies should be 
streamlined so as to benefit small and 
marginal fanners. 

Unfortunately the question of land reforms 
is yet to make considerable progress. The 
Government should, lherefore, take 
immediate and effec-ive <.teps to implement 
land reform measures. 

On the industrial front, our achievements 
are realiy great, more so, when considering 
the adverse conditions our industry is facing. 
But for some hurdles, mostly man-made, our 
industries might have achieved better pro-
duction. To name a few of the hurdles, I 
submit the first and foremost is our 
indifferent and corrupt banking system. 
Secondly, there is a perennial shortage of 
power, and sometimes the situation is 
worsened by the shortage of diesel oil. 

Mr. Vice-Chairman, recently the State of 
Tamil Nadu—from where I come—faced a 
very critical situation with regard to 
availability of diesel. You are aware that 
most of the States and particularly Tamil 
Nadu is dependent on hydel power for its  
energy. 

It is a well known fact that during the pro-
monsoon days, during the beginning of 
summer, before the onset of monsoon, there 
will be invariably shortage of water in all the 
reservoirs. At this point of time the Indian Oil 
Corporation, whether knowingly or 
unknowingly, without giving any notice, 
without making any alternative arrangement, 
shut down their oil refinery in Cochin 
resulting in acute shortage of diesel in Tamil 
Nadu. This affected not only the industrial 
production, but also agricultural production. 
All those agricultural pump sets run on diesel 
had to be stopped and starved for want of 
diesel. A number of industrial units, 
particularly textile mills with already declared 
power cut to the tune of 45 per cent suffered 
most. No diesel oil was available and number 
of workers were to be laid off and number of 
machines had to be stopped. 

While I admit th^; maintenance is a 
necessity—I do not dispute that— I would 
request the concerned Ministry through you 
Sir, to ensure that when they shut down for 
the purpose of maintenance, they do not 
choose such time without any consideration 
or regard for the requirements of a particular 
State. I hope at least in future before resorting 
to such shutdown for maintenance, they will 
first warn or give notice to the concerned 
State so that the affected parties could make 
alternative arrangements for regular and 
proper supply of diesel oil. 

4 P.M. 

Then, coming to the performance of the 
public sector, I find that during the current 
year their performance is better than what it 
was in the previous year. But still, compared 
with the comparable units in the private 
sector, their progress is not appreciable. Sir, I 
would like to draw the attention of the 
Finance Ministry to the fact that among the 
various constraints faced by the public sector 
undertakings,  one  major  difficulty  is 
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scheme, for rapid transport system at Madras/ 
and an office was set up, an organisation was 
set up. They were functioning for over three 
years. And now they are thinking of winding 
up the whole operation, by saying that they 
have not got the clearance from the Planning 
Commission. I do not know under what cir-
cumstances the Planning Commission have 
denied them clearance for this project. But 
whatever may be the reason, I appeal to the 
Railway Ministry to include this rapid 
transport system for Madras City at least in 
the mid-plan review and see that the scheme 
comes into operation. 

Next, Sir, there has been a longstanding 
demand that the broad gauge railway system 
in our State should be further strengthened 
and the demand for conversion of the broad 
gauge system on the Karoor-Dindigul railway 
line has been there for over a decade. It has 
now been accepted and some money has also 
been sanctioned but the work is in very slow 
progress. I appeal to the Railway Ministry to 
take up this project and expedite it. 

With these words, Sir, I support the Bill.   
Thank you. 

DR. BH AT MAHAVIR (Madhya 
Pradesh): The Finance Bill is before us and 
with that the annual ritual of Government 
starting with its Budget proposals will be 
completed. The Finance Minister said that he 
has given careful consideration to the 
criticism which had been made against the 
Budget proposals and that he had done 
whatever was possible. If that is what was 
possible, one can only say that in his view 
precious little was possible. The whole gamut 
of the economy, as we see it before us today, 
does not present a very flattering picture of 
the efforts of the Government, and in 
particular the Finance Minister, in the 
direction of Improving the economic situation 
of the country. 

Lately there has been a devaluation of the 
rupee against the dollar whereas most other 
currencies have gained on dollar. In addition 
to that, presumably because of the 
conditionalities accepted by us, a credit 
squeeze has been introduced in the country 
because we had virtually committed that the 
commercial sector would not have a higher 
credit expansion than 18.9 per cent over the 
fiscal year and that the Government would 
not have a credit expansion beyond 20.1 per 
cent. This credit squeeze has caused a great 
handicap and created a suffocating situation 
for most of the important industries of the 
country such as textile industry, electronics 
industry, automobile industry, sugar industry 
and so on. In that, the worst sufferers are the 
small units which are supposed to be given a 
special and a favoured treatment. The fact of 
the matter is that whatever little favour is 
shown to the small units is more on paper and 
it hardly put into practice. We have 
regulations that they would be given price 
preference even by the Government 
Departments. But they do not agree to it. For 
example, when the Directorate of Small 
Industries wrote to the Railways asking them 
to give permissible price preference to some 
smaller units, that was a cry in the wilderness 
and nothing came out of it. Our borrowing 
spree is there. For this year, the Government 
has permitted borrowings to the tune of Rs. 
1100 crores from abroad, some of them at 10 
per cent compound interest and some at as 
high an interest as 20 per cent compound. 

DR. MALCOLM S. ADISESHIAH: It 
was last year in 1981-82. 

DR. BHAI MAHAVIR: My information is 
for this year, i.e. 1982-83. All this is not for 
very essential purposes. Something like 37 
lakhs of dollars is the value of borrowing per-
mitted for setting up Five-Star luxury hotels 
in the Capital. Borrowing from international 
market at such a high rate of interest for 
setting up luxury hotels in the Capital is 
something which gives a new dimension to 
our 
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that the managements of the public . sector 
undertakings are not having the 
manoeuvrability and the powers that they 
should have to perform in a better way. 

Sir, earlier, the public sector undertakings 
were having a managing director who was a 
professional man, a professionally qualified man, 
a technically qualified professional and, at the 
same time, there was another non-offlcial also as 
the chairman. In those days, the technical 
operations were attended to by the professional 
manag- j ing director and the chairman, who was 
a non-offlcial, was able to attend to the social 
aspects and the requirements of the community 
while managing that undertaking. 

[The Vice-Chairman (Shri Dinesh 
Goswami) in the Chair]. 

Somehow, Sir, these two offices were I 
abolished and combined into one I office and 
now," in almost all the public sector 
undertakings, there is only one (i w$ of 
Chairman-cum-managing director and this has 
resulted in put- \ ting the administration and the 
management purely under professional 
management and they have neither the time nor 
the inclination to look after the social obligations 
and social requirements which are expected of 
that public sector unit. I would, therefore, request 
the Finance Minister and the Ministry to 
reconsider this question and see whether the 
combined office of chairman-cMm-manag-ing 
director could be bifurcated and non-officials, 
who are experts in various disciplines, could be 
inducted. They are in all walks of life and the 
whole expertise available in the country is not 
confined to the officials and bureaucrats alone. 
There are capable people outside the bureaucracy 
also and their wisdom and their services can be 
better utilised. 

Another thing is that the public sector 
managements have to deal with so many people 
and have to act under the guidance of so many 
people. With *^e kind of labour relations that we    
' 

are having in the country as a whole and the 
public sector in particular, I think they are 
working under a very great strain. "Added to 
that, Sir, there is another thing and that is a 
wing in the Finance Ministry known as the 
Bureau of Public Enterprises. According to 
my information, this Bureau consists only of 
bureaucrats and there are no experts in the 
various disciplines of management. There is 
not a single person in this Bureau who has got 
any practical knowledge and experience 
either in costing or on production side or in 
labour relations or any such thing. Therefore, 
this Bureau, rather than helping the industry 
or co-ordinating the efforts of the various 
units or giving guidelines, on many 
occasions, has proved to be realiy a 
stumbling-block in the day-to-day functioning 
of these undertakings. 

I would, therefore, appeal to the 
Government to consider the usefulness of 
BPE or at least to reconstitute the BPE and 
include various non-official experts from 
various disciplines of the industry. 

Next, Sir, in the private sector every head 
>f the management is made responsible and 
answerable to the Board of Directors. In the 
public sector also we should have a poli^T 
that the head of the management should be 
answerable and made responsible for the 
target of production and the target of profit. 
Everything, should be stipulated and the man 
who heads the institution must be answerable 
and made responsible. It is not merely that he 
is given power and made responsible; he 
should also be given sufficient flexibility and 
sufficient power to function. After giving him 
power, if he has to look to the Ministry or 
look to the BPE for every day-to-day activity, 
he cannot be blamed. Now, the present 
position is anomalous and something should 
be done to set it right. 

Before concluding, Sir, I would like to 
refer to some of the problems in Tamil Nadu.    
Sir,  there was  a  pro- 
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concept of socialism and our worry for the 
common, down-trodden and poor man. Sir, 
there is cheaper crude available in foreign 
markets. There has been a fall in the price of 
crude to the extent of 18 per cent com-• pared to 
last year. But in' spite of that, the benefit of that 
fall has not been passed on to the industry or the 
consumer in this country. I shall have occasion 
to refer to this thing somewhat later on also. But 
in the meantime, I wish to refer to some, maybe 
small, aspects of the management of tbe 
economy. Sir, there are reports that we are 
nearing another price hike in coal. Of course, it 
is likely to be announced after the ensuing 
elections. Of course, the justification will be 
rising costs. The rising cost is the justification 
for all types of price hikes which itself 
contributes to rising costs, thereby adding to the 
swirl of the inflationary pressures. 

And by means of some statistical jugglery, 
they will tell us that we have overcome the 
dangers of inflation. In actual fact, the man 
who knows where the • shoe pinches, is harly 
convinced by our statistical arguments. Sir, a 
number of small things also indicate the 
attitude of the Government. This year, the 
general insurance premia have been raised to 
double in certain cases, that is what the small 
three-wheeler owner has to pay for the 
purpose of insurance or the two-wheeler 
owner or the car owjier has to pay. I was very 
unpleasantly surprised when I found that I had 
to pay almost the double of what I used to pay 
by way of insurance of my vehicle. What is 
this due to? Of course, they will say that it is 
because of higher costs. But where are the 
costs rising? If you calculate the top heavy 
administrative expenses, how much is spent 
on formalities, on meetings, on big bosses' 
travelling from here and there for the mere 
purpose of holding formal meetings and 
saying 'halloo' to each other?   How much 
money is spent on 

frivolous things is something    which needs to 
be gone into. 

Sir,   where  the  economy  could  be 
managed with some little use of commonsense    
without    much    difficulty, there also I find 
that the performance has not been    up to the 
satisfactory standard.    I will refer to one or 
two things. On this I have been writing to the 
Minister of Commerce also.   The rubber is 
selling in the international market   at   
something   like   Rs.   7,000 per    tonne    in    
Singapore,    in     Sri Lanka    and      
elsewhere.      But    all our    entreaties,    all    
our      requests that it was time for the 
Government to enter into a long term contract 
for the import of rubber have gone unheeded. 
The Government acknowledges that we have a    
shortage of    30,000 tonnes  or  35,000  tonnes     
in    rubber per year. So, if we have to import it 
why not enter into a long term agreement now 
when the prices are favourable to the buyer?   
That has not been done.    In  answer to  
question I was told that this is not possible, this 
is not advisable because we are making efforts 
to improve    our own production of rubber.    
The  gentleman who drafted the answer    or 
the Minister who gave the answer forgot that 
rubber is not something which could be 
created  in  the  twinkling  of  an  eye. You   
cannot   merely with     a scratch raise a rubber 
tree.    It will take at least five years for a plant 
to mature to a stage where it can yield rubber. 
Till  then  you  have  a  shortage.    At least for    
that time, we could    have contracted  it.    
But,  no.     The    State Trading   Corporation    
seems    to    be interested    in    taking    its    
pound of flesh,        profiteering       to        put     
it blandly.      When    rubber    is    selling in     
the    international      market    at Rs. 7,000 per 
tonne and is delivered at our  port  for  Rs.   
7,000   a   tonne,  the State  Trading  
Corporation  is  selling it at Rs. 14,460 to the 
rubber industry. And then we ask the rubber 
industry to    make    heroic    efforts    to      
raise exports.      Where    will    your    heroic 
efforts    to    overcome   the    shortage. Where 
will your heroic efforts help 
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is so exorbitantly  costly   compared  to  the   
producers  of    Indonesia or Malaysia  or for the 
newly set-up industries in Sri Lanka?    Sir,   
these  are    the    things which  should  have 
been given some importance.    But     the     
Government does not seem to be bothered at all. 
I have   been      occasionally   raising   the 
question  of soda  ash  which again is a  very  
essential raw material which affects the cost of 
living of even common-place     householders,   
dhobis,   so many industries producing 
detergents. Some  of  our  industrial   units   
which are four or five>  are reported  to be 
deliberately restricting the production to keep 
the sellers' market alive. We have been    asking 
that    Government should   go    into   the    
question  why, when the capacity according to 
their figures,   according  to    their  balance-
sheets  is  much  higher,   they  do  not increase 
their production.    No explanation   is   thereof   
why   the   Government is dilly dallying in this 
matter. Coming to  some  other  things,  Sir, the 
Government seems to be out of touch with the 
changing reality. Here, this time, the postal rates 
have been hiked in a very cruel manner.   What 
is the effect of that on vital trade like book    
trade?    People    living  in   the mofussil areas, 
in the hilly region, in areas  where  you    don't  
have  bookshops,  get their books  only by post. 
Now the present rates are such that sometimes 
the cost of parcel or postage for sending book or 
papers will be 30 per cent or 35 per cent or 40 
per cent of the cost of the book.    Is this the way 
to educate the people? Is this the way to 
encourage literacy? Is   this    the  way  to    
enable  people understand    things?    But,    
probably, Sir,   the   ruling   party   has   a vested 
interest     in     keeping     the     people ignorant     
and     imnorant     of    their ignorance also.    
That,  Sir,  being the case,  I have one small 
aspect which I  want to    focus  attention  on.    
The revenue stamp,  the 20 paisa revenue stamp 
is necessary for acknowledging a payment of 
Rs.  20  or more.    The amount of Rs. 20 has 
been there since 

1940. About 40 years back what was the value 
of Rs. 20 and what is the value of Rs. 20 now? 
A rupee of that time is something like 15 paise 
now. The rupee of 40 years ago is worth is just 
15 paise or so now. At that time one anna was 
the value, of revenue stamp and now it costs 20 
paise, that is an increase of three times or so. 
But what about the value of Rs.. 20. Its value 
has come down to something like Rsi. 3. Asking 
for a revenue stamp to be put on payments 
which are equivalent to Rs. 3 now. is the height 
of absurdity. But nobody seems to bother on 
things like this. We go on merrily the way we  
have been. 

Then, Sir, there is Government profiteering and 
if there is any evidence needed,   the  Public     
Accounts  Committee has come forward with a 
very telling  instance,   in  edible  oils.    We talk 
loudly.    I have, Sir, here an editorial comment on 
that published in the Indian Express.    We talk 
loudly about our sympathy for the common man, 
for the small man.   But what do we do?    In the 
year 1980-81, the Government     earned  a  profit,     
the  STC earned  a  profit  of  Rs.   90  crores  on 
imported   edible  oils.    In   spite   of   a steep fall 
in the price,  in the international  price   of   edible   
oils,   which nose-dived in 1979, these prices 
were not reduced and the benefit of cheaper 
edible oils was not passed on to the poor 
consumer in India, to whom my friends of the 
ruling party will again go with     tears  in their     
eyes,  with crocodile tears, and say that they are 
suffering for the poor and the suffering humanity 
in the country.   But nobody turned  a  little 
finger, moved ?■ little finger,  to give the benefit 
of  a much cheaper edible oil supply in the 
international     market.     Sir,   through the  
public  distribution system  whatever oils were 
released, the old prices were kept and the 
justification, as this editorial says,  it is  adding 
insult too injury, was that since the open market 
prices were higher, therefore, they thought that 
they need not bring down their own supply price. 
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Sir, the Public Accounts Committee has 
commented that this shows scant regard for 
the interest of the vast multitudes of 
consumers in the country. At the same time, 
Sir, they have commented on the failure of 
the Civil Supplies Ministry to monitor the 
supply of vanaspati. They have said that there 
is some sort of a voluntary price discipline 
arrangement with the vanaspati mills, with 
the vanaspati producers. There are a few 
producers but they are taking everybody for a 
ride because they are able to get supplies of 
edible oils and they are able to pass on most 
of their products through the black channels. 
This voluntary price system, the PAC has 
commented, is something which does not 
benefit even the consumers in Delhi, right in 
the capital, not to speak of people in the 
remote areas. One can imagine what the fate 
of people outside would be. Therefore, they 
have said, the Civil Supplies Ministry has 
given an explanation to the PAC saying that 
they have no complaints that vanaspati is 
selling at prices higher than the voluntarily 
agreed prices. 

[The Vice-Chairman (Dr. (Shrimati) 
Najma Heptulla)  in the Chair] 
The PAC comment is, how out of touch the 
Ministry of department is with the reality. My 
submission is that it is a very great under-
statement to say that it is out of touch with 
reality. The fact of the matter is that there 
seems to be a link-up between the corrupt 
people, corrupt politicians, corrupt officials 
and the corrupt businessmen, because thereby 
they are able to fleece the ordinary consumer 
and benefit the people who count in the set 
up. 
Sir, there are ll flour mills in Delhi and for 

long we have been asking here that when wheat 
is supplied to   them at controlled rate, why 
maida and suji is not supplied and routed 
through the Civil Supplies Department for 
supply on ration cards or something and why 
bulk consumers of these items are not supplied 
maida and suji on controlled rate so that bread 
could       become       cheaper     for     a 

common man? These things are not made 
available because I have said, my own 
information is—and all the facts go to prove—
that things are not as good as the P.A.C, also 
probably believed in terms of the intentions of the 
Ministries and the authorities. I have with me here 
an instance which is to me rather an astounding 
one. Sir, the Regional Manager of the Punjab 
National Bank gave an advance of Rs. 1.75 crores 
to Modi Rubber without fulfilling the necessary 
formalities, the formalities by way of pledging the 
machinery, the . stocker, or asking for the margin 
money or things like that. It was not . done. Only 
on telephonic instructions, the Manager of the 
Muzaffarnagar Branch was advised to keep on 
releasing funds to Modi Rubber. The result of it 
was that some Manager to start with, did not agree 
and he was transferred. The second Manager also 
was transferred; some in two days and some in 
three days, they were transferred. Tha reason was 
that they wanted to oblige the big party. A 
particular Manager was a little too conscious of it 
and was transferred. One Inspector who objected 
to that, was victimised and removed from service. 
I have got here a photostat copy of the letter 
showing how instructions were given and how the 
local Manager wrote to the Regional Manager 
saying that he has done it under verbal telephonic 
orders without anything in writing. I gave a notice 
of question here and I find the answer which is 
placed on the table of the House today saying that 
an enquiry was made and proofs were, not 
substantiated. I want to ; ask whether the person 
who made this report and who has been 
victimised, was ever called upon to substantiate 
his charges or not. No, it was not done. Why was 
it not done, is something for the people concerned 
to say. But the whole thing adds up to one thing 
that we are living in a situation where honesty is 
at a discount, corruption is rampant and the 
people in power are not very scrupulous in the 
matter of keeping public life of the country 
healthy and clean. 
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[Dr. Bhai Mahavir] 
I refer to a small quotation from an 

article—A Crumb for the Historians 
published in the Indian Express of llth April. 
It refers to certain collections of money 
before the Janata Party came into power.   
Paragraph ll says: 

"Influential ministers like those in charge 
of industry, commerce, railways and 
chemicals and fertilizers and selected 
officers from these ministries used all levers 
of power to extract money from big and 
small business. Threat^, of Income-tax raids 
and demolitions of premises were freely 
indulged in order to extract funds. Flexible 
excise rebate and favours in grants of per-
mits and licences were utilised on a igrand 
scale to knro.k out money from the 
producers and  industrialists. The merchants 
of °hawri Bazar, Delhi are reported to nave 
paid Rs. 50 lakhs to save the locality from 
the bulldozer. S/Shri Yashpal Kapur, Bansi 
Lal, R. K. Dhawan, P. C. Sethi, Rajni Patel, 
Kuldip Narang, H. K. L. Bhagat, D. D. Puri 
(ex-M.P.), P. N. Mathur, ex-chairman of the 
BIC, Kakatkar of the Indian Cotton Mills 
Federation, industrialists like K. K. Birla, R. 
P. Goenka and others were the main 
collectors of black funds from various 
firms. The same, source which provided us 
with a- list of firms to whom receipts were 
given for advertisement tariff for AICC 
souvenirs, has also supplied us with a list of 
as many as 1151 concerns which have 
together pa.id, under the table, a huge sum 
of Rs. 112, 81, 85,000. (One hundred and 
twelve crores, eighty one lakhs and eighty 
five thousand). This list does not include 
the names of some firms from whom Shri 
Rajni Patel collected money in Bombay. 
The Income-tax authorities were asked 
whether it would be possible for them to 
unearth these payments on the basis of lists 
and details to be supplied by us. They 
however expressed their inability." 

This has been stated by the Joint Director of 
the Intelligence Bureau, Shri V. V. Nagarkar. 
These are questions which are very vital for 
the health of the economy, for the moral fabric 
of the country. The explanations which are 
sought to be given are again a guilty effort to 
conceal facts and to try to misreprogent the 
truth in a very clever fashion. The basic thing 
is that these things have not been denied even 
by contradictions. Something like Rs. 113 
crores, were taken under the table and some-
thing like Rs. 4.8 crores were withdrawn ' in 
cash through self-cheques. For whom, this 
money was collected and for what 
consideration? I cannot imagine, Madam, that 
the considerations could be anything but dis-
honourable. That is the reason why this 
particular thing was sought to be hushed and 
the CBI also was asked to revise its stand and 
say that there was nothing in these cases. The 
undisputed facts as they are there, point out to 
one thing. In one case, 3,000 jeeps were said 
to have been supplied by one Shri K. L. 
Bhatia. This has been quoted in this particular 
article. They say, the jeeps do not exist. In 
what way, such a solid proof can be just 
wished away, it is very difficult to understand. 
Madam, why I am refering to this is because 
of the fact that the Gov-rnment which has to 
run the country, which has to run the economy 
finds that the country's economy is being torn 
into shreds the influence of what is known as 
tha parallel economy by dishonest elements 
and these dishnoest elements have to be 
exposed and they have got to be proceded 
against. Earlier, we were toid that the 
Government did not have enough powers to 
take action against thes 3 elements. Then, this 
House and the other House gave more and 
more powers, such power as was asked for to 
those in authority. But  th'a situation  turned  
out     to  be 
that the powers were not used by the people 
in power for exterminating evil. On tha other 
hand, they were used only for the purpose of 
partisan 
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ends, biy exploiting these, by making use of 
these very evil 'elements. If such things hapen, 
if such things continue to hapen, one can only 
shudder at the future possibilities for our 
country. Madam, I am finishing by only saying 
that the little things which I have tried to point 
out for the consideration of the hon. Finance 
Ministtr, are things which do not involve any 
partisan considerations at ali. For example, in 
the matter of imports, in the matter of cleaning 
up of our industrial and commecial life, unless 
we take proper steps to do that, to set things 
right, unless we apply commonsense in solving 
these problems, for example, in the matt'ar of 
improving the functioning of the Government 
departments and so on, what will happen? This 
will spoil a very bad future for the country. 
Every time, the hon. Minster is convinced of 
the propriety of taking a decision. But no 
decision is taken. You meet him month after 
month. Years pass. But stiil when you see him, 
he express his helplessness and says he does 
not know what to .io. If this is the situation and 
if this situation continues, it will spell a very 
bad future for the country. I would, therefore, 
urge upon the hon. Finance Minister. After all, 
the finance Bill will be passed. Most probably, 
for the year, he will stop having sleepless 
nights which, as was stated once is the Finance 
Ministers lot. After this, he will come again 
next year with th© same position.'May we 
hop-, can we dare hope that he will take steps 
to really bring . health to the economy, whether 
it is the Governm-nt or the pubic sector or the 
private sector or the Government departments? 
This is essential because mere satistical 
jugglery will not take us far. If a clean white 
she-t is just spread to "cover up a lot of filth 
underground, that also is not going to conceal 
the stink which that filth will generate. 
Therefore, I hope that after geting the Finance 
Bill passed, at l'east an honest effort will be 
mad'a t0 set things right, to remove whatever 
evils or whatever objection- 

able things have been hapening in the past 
particularly where we smell a collusion 
between corrupt political bosses and corrupt 
or dishonest industrialists or dishonest 
capitalists. Thank you. 

SHRI N. P. CHENGALRAYA NAIDU 
(Andhra Pradesh): Madarn, Vice-Chairman, I 
support the Bill and I also want to bring a few 
points for consideration of the hon. Finance 
Minister. 

The worst affected industry is the 
agriculture. Government     always 
thinks of people who live in cities, who are ln 
jobs and helps them in so many ways by 
giving facilities. But they forget about the 
farmer who livtas in the villages. The farmers 
are in majority—the agricultural farmers and 
the agricultural labourers who live on iand. 
Nobody thinks of the farmer. So I am bring-
ing to the notice of the hon. Minister how 
they have been neglected, not only now but 
for centuries. I appeal to the Finance. 
Minister to at least think 0f the farmers, how 
to help them 

Till last year, there was a shortage of sugar 
in our cuntry. We were importing sugar at a 
higher rate. The agriculturists, who are 
nationalist-minded, did not want to waste our 
foreign exchange. So they produced more 
sugarcane this year. What happened? By 
cultivating more sugarcane, they supplied 
cane to the factories and the factories 
produced more sugar. A lot of cane was left 
over. When represented to the Government, 
allow the mills to continue crushing, the 
Government issued an order saying that those 
mills who have previously worked in May 
and ar'e working now, will get the benefit of 
excisa duty. In our country in Northern India, 
the climate is different and in Southern India, 
it is different. In South India the summer 
starts early, while in the North it starts late. In 
the South, the sugar factories start in 
November and close by March. This year they 
are continuing in April and  also  in May. But  
bare     in tbe 
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[Shri N. P. Chengalraya Naidu] North, they 
start in January and go on till May. Here "the 
factories who have worked in May, will get 
the benefit. But the factories who have not 
worked in May and who are continuing now, 
they will not get the benefit of this excise 
duty. I want the Minister to note this down. 
When you are giving -this benefit, this should 
reach the agriculturist. But only in the South 
you do not allow them to get the benefit while 
in thia North you are allowing that benefit. 
You must know 'the season of sugarcane in 
the North and in the South. On that basis, you 
must issue the orders giving benefit to the 
farmers. 

Again, there is a slump. The sugarcane is 
still there in the fields and they are 
manufacturing jaggery. But thei»e is no 
market for jaggery. We have represented to 
the Government to allow its export. The 
Government said that it would allow export, 
but nobody has got the licence. So nobody is 
exporting it. We have requested the 
Government to ask the National Agricultural 
Marketing Federation (NAFED) to purchase 
jaggery by giving it a support price. But they 
have not done it. 

That is the way they are looking after the 
agriculturists. I appeal to the hon. Minister to 
instruct NAFED to purchase jaggery and 
export it to other countries. I also request him 
to allow this jaggery to be converted into 
molasses and then spirit so that even if they 
get any loss it is compensated by some Excise 
duty relief and the distillery people can 
purchase jaggery and also convert it into 
spirit. So I request' the Government to 
consider that whosoever purchase jaggery and 
convert it into spirit are given some relief, 
then only the distillery people will purchase 
jaggery and convert it into sugar. If you are 
not going to give any relief this year, next 
year the agriculturist will naturally not plant 
sugarcane and next year again there will be 
considerable difficulty. You are    willing    to    
import 

sugar and spend a lot of foreign exchange, 
but y°u are not interested in supporting the 
Indian farmers ^r:d helping them. So I 
earnestly request t'he hon. Minister to see that 
the imports are stopped and the termers atfe 
given incentive price so that they may 
produce next year also and. there will ba no 
need to import sugar next year. 

Regarding fixation of prices of foodgrains 
you have got the Agricultural Prices 
Commission. This Commission is a black spot 
in our country's economy. For the 
agriculturists it has become a black spot. The 
agriculturist produce by working hard in the 
fields. In the nights also they have to work. 
Whereas in towns thq officers and others have 
got fixed timings when they go for work and 
come back, the agriculturists have to work day 
and night, there is no time limit for them. An 
agriculturists wife and children all have to 
work in the field. There is always danger of 
snake-bit'es and even of loosing life when 
these people work in the fields. They must 
think of these risks also. In the case of a 
labourer, if he gets injured in a factory or 
ladies in an accident, the factory will give 
money for his wife and children, the children 
education and everything is guaranted. But i1 

something happens to an agriculturist who 
works in tha fields, there is nobody to look 
after his wife and children. Why this 
discrimination between the factory people and 
the agriculturists, I do not understand. The 
Government must also think of .these things. If 
in the Agrcultural Prices Commission they do 
not nominate at least 50 per cent from among 
the agriculturists, justice will not be done to 
the agriculturists. Therefore, I request the 
Government to seriously consider and 
nominate at least 50 per cent members' from 
the agriculturist community. When we ask for 
an increase in prices, you say so many things: 
we had increased Rs. 5 last year and there is an 
increase of 5 this year also. All right. But, are 
you comparing this with the increase in prices  
of  the    inputs  in  agriculture. 
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you take fertilizer. WViat was its price 
10  years   back?   And what  has   been 
the price rise in respect 0f wheat or 
rice?   Or,  you take the price  of      a 
tractor or a water pump     sot'.    The 
prices of these things and the fertili 
zers and the pesticides      during    the 
last   10   years   have  gone  up   several 
times, but not the prices of the agri 
cultural   commodities.      These   things 
must   go   together.     If   the   price   of 
tractor goes up or the diesel oil price 
goes   up,   you  must     compare   those 
prices with the prices you fix for tha 
agricultural   commodities.   You  never 
think  of     this.      A tractor      which 
earlier, ten years back,    used to be 
sold at Rs. 30,000 is now soid at more 
than a lac of rupees. That     increase 
you are not taking into consideration. 
A bag of fertilizer which was sold at 
Rs. 50 or Rs. 60 now   costs Rs.      150 
or Rs. 170, like that. And you do not 
take      this into consideration. 

Wherever     any  public sector project makes 
a loss, if there is a loss in any industry, 
whether it is the     fertilizer industry   or  the  
steel     industry,  instead  of  rectifying  fhe     
working  of those factories,     you simply 
increase the price of steel per tonne so     that 
you do not get a loss and you simply increase 
the price of fertilizer so that you do not get a 
loss. You want     to show profit in     the    
public     sector enterprises. But you do not 
think of the    farmer who     purchases     
these things,      steel      cement,     fertilizers, 
pesticides.   They   have   to     purchase 
them, and you do not think of     the farmers,  
how  they  have to  face the high cost and 
how they have to survive.    These things 
have to be taken into  consideration.  Now  
cement used to be sold at. Rs. 34 per bag.    
What have you done ? Instead of controlling  
that,  you have de-controlled it, and you have    
allowed them to sell at Rs. 65, Rs.      70 per 
bag.      Is this fair?      And we     have to pay 
Rs. 65, Rs. 75 per bag. You do not   increase 
accordingly the price of the agricultural  
commodities.    You  take   sugar. You have 
de-controlled cement. Why do  you  not   de-
control   sugar.      You have your hold ori the      
co-operative 

sugar factories and the agriculturists. 
The agriculturists have to supply you at the 
rates fixed by you. You say it is only the 
minimum rate. ls it the minimum rate? But 
the State Governments pay to the co-
operative sugar factories this price. They do 
not Pay rnore than that. 

We have become actually bonded labourers 
to the Government. You do not think of us. In 
other areas if there are bonded labourers, you 
charge them; whoever is responsible, you take 
action against, in the court, in the criminal 
court. But here we are the bonded labourers 
the Government is the culprit and nobody is 
charging the Government here. So, Sir, you 
have one rule for the agriculturists and another 
rule for others. We are sorry that we are being 
treated like the bonded labourers by fixing the 
prices. You say, "You supply this. Otherwise 
you will get into trouble." These are the 
things. 

The pulses and the edible oils, we are 
importing.   Why are we importing than?    
Why can you not give    some encouragement 
to the farmers so that he may produce more in 
our country? How many crores are you 
spendfhg for import  of the  edible  oils?    Why 
can you not say, "In India if anybody produces  
the oil  seeds,  no tax    will be collected,  no 
water  cess  will  be collected and no land    
revenue will be collected from him."?     You 
do    this. Next year you will have a surplus of 
oil  seeds.    You  need n°t import oil. You do 
not do this.   If there is a shortage, you do not 
take steps to    produce in this country.    You  
only import and spend the foreign exchange. 
And there is nobody to ask you.   My appeal is 
that you should ask the State Government   to  
give  some  incentives to  the farmer who    
grows    the    oil seeds, the pulses, So that be 
may produce more in the next year and that you 
need not import these items from the foreign 
countries. 

About the bank loans, we have to go to the 
banks for the agricultural loans. When we 
went for the Joan's previously  we  used  to  
pay  less rate 
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Now the Land Mortgage Ban*, or 'the Land 
Development Bank, these banks, have 
increased the rate of interest from 6 per cent 
to 9 per cent to ll per cent, and for the ll per 
cent interest the entire property has to be pit 
"^ed to them. And it takes so much time to 
,get loan from them. 

You have to look to the interests of the 
small farmers. My appeal to the Government 
is that it should instruct these Banks to charge 
only 4 per cent interest. If there is a middle-
class farmer, you charge at 6 per cent. There 
is no big farmer in our country, after the 
implementation of the land csilings. That 
thing, many people are forgetting. Many 
people use the term 'kulak' or %ig farmer'. 
Who is a big farmer in our country? You tell 
me. After introducing the land ceiling in the 
country, after implementing the ceilings in 
our .country, there is no big farmer, there is 
only the small farmer and the medium farmer. 
So why do you charge more interest? My 
appeal to you is, ask Reserve Bank to give 
loans at concessional rates to us, ask the Land 
Development Banks to charge only 4 per cent 
for the small farmer and 6 per cent for the 
medium farmer. If you are not going to do 
that, you will be killing the farmers. The 
farmers will leave their lands and take up 
some other job. This is the position. So I 
would request you kindly to consider this 
seriously. 

Now, what are the benefits we are getting? 
Nothing. If one is a Scheduled Caste man, one 
gets reserved seats in technical colleges. If 
there is a merchant, he reserves his seat by 
paying Rs. 2 lakhs or 3 lakhs in the medical 
college or a lakh of rupees in the engineering 
college. But what can an agriculturist in the 
village do? We have no money. We cannot 
purchase seats and we do not come under 
Backward Classes or Scheduled Castes, so we 
do not get any reservation and reserved seats. 
So a farmer's son must remain a farmer for 
generation to    come, while an IAS officer's 

son becomes an IAS officer or even more and 
a merchant can put his son in technical 
colleges by buying seats. What about us? We 
also want some reservation to be made. Some 
seats should be reserved for the children of 
agriculturists who live in villages. We want a 
quota to be reserved in technical colleges. 
Otherwise, I say there will come a time when 
agriculturists will stop sending rice, wheat, 
milk, etc. to the towns. It may not be today, 
but the day will surely come when the 
townsmen will not get anything, not even 
their morning tea or coffee. So I warn you 
things will go bad and from bad to worse 
unless necessary steps are taken well in time 
to protect the interests of the agriculturists. 
Please think over this and see that some re-
servation is made not only in technical 
colleges but in all other colleges. There 
should ue reservation in regard to hospitals 
and hospital beds. Compare how many 
hospitals are there in towns and how many 
hospitals are there in villages. How many 
villages have hospital of their own? How 
many villagers can hope for a bed in the 
hospitals in towns even which are far away, 
10 kms, 20 kms away? Sometimes by the time 
the patient is taken to the hospital so far away, 
he is found dead. If it is a delivery case, often 
the delivery takes place on the way in the bus 
or on the cart. Agriculturists are thus suffering 
greatly in the absence of any medical 
facilities. Ovi2r 80 per cent of the population 
are agriculturists living in villages. You must 
give them some benefits. They must have 
medical facilities, hospitals, in their villages 
or for groups of villages. 

Then about electricity... (Time-bell rings) 

Then housing problem. In factories, in 
industries, the people have got cooperative 
group housing societies or HUDCO, etc. or 
they have got insurance companies. Insurance 
companies pay them. The people working in 
towns, in factories, in industries, get all  the 
benefits.    But the agricultura 
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ists, the people working on the fields, who are 
scattered and who cannot have cooperative 
house building societies, they do not get any 
benefits at all; they do not get any help from 
the Government. Sp please think over it and 
at least for groups of villages you start a 
house building society and give them money 
so that they may also construct reasonably 
good houses to live in—not palaces, but at 
least houses to live in and serve people. Then 
we can produce more and feed the people in 
towns. At least for these purpose think of us. 

In some places, we get unhealthy water, 
but in some places we do not get water at aU. 
The women who have to carry water have to 
walk two miles and three miles. They do not 
give their daughters in marriage to people 
coming from such places because their 
daughters will have to bring water from 
distant places daily. In such places the 
Government must come forward to provide 
protected water supply. In the matter of pro-
vision of protected water supply, villages 
should get precedence over towns. 

You are starting industries in cities and 
towns. Now you are thinking of shifting 
industries to far off places. There are drought-
prone areas. There are areas where we get rain 
once in four or five years. When there is no 
rain we cannot cultivate. So people migrate to 
far off places to earn their livelihood by doing 
labour. The Government must think of 
starting industries in such drought-prone 
areas. They are now giving incentives upto 10 
to 15 per cent for industries started in 
backward areas. In drought-prone areas in 
villages, 'industries should be started and for 
starting industries there you should give them 
subsidy upto 25 per cent. If industries are 
started in such places, they wiy provide 
employment to these people who have no 
other work to do when there is no rain for 
cultivation. 

You are not interested in increasing even 
by one rupee or two rupees per 

quintal of foodgrains in the interest of 
farmers. But for distributing foodgrains you 
are prepared to spend Rs. 10 or Rs. 20 per 
quintal. Who is doing this? The Food 
Corporation of India is doing it. They procure 
foodgrains. After that they pay transport 
charges. And they pay godown rent. And 
over and above that, you waste money on 
staff. If ten people are required, you appoint 
IOO employees. All these overheads are 
added and then foodgrain is sold to 
consumers. The consumers think that all the 
money goes to the producers. They do not 
know that about Rs. 20 to Rs. 30 are wasted 
by the Food Corporation in the process of 
distribution. This has to be looked into. The 
Government have to see that money is not 
wasted like this on distribution of foodgrains. 

In rural areas sugar, kerosene and palm oil 
which is imported are allotted from the taluq 
headquarters. The Government should find out   
whether all these quantities allotted to the vil-
lages really reach villages.   They   do not 
reach the villages.    At the taluq headquarters, 
the Tehsildar    takes a share   and  the  retail 
merchant    gets his share.    The villagers do 
not   get these  things  and  they  suffer.    
Much of the  palm oil     goes  either to the 
dalda   manufacturers   or   for  refining 
purposes.    It goes to the Dalda people and 
they earn the money. 5 P.M.      Actually, this is 
not reaching the people in many     places, and, 
therefore, I appeal to the Government to see 
that these things are properly distributed.    For 
proper distribution,   Madam,   they   should   
entrust the job to the village sarpanches. You 
see, in villages, there are some committee  
members   or  panchayat  members and the 
panchayat president    is also there  and, 
therefore, if one fellow   does   some     
mischief,   then   the others will complain 
against him and that person will not be elected    
the next time and he will be afraid    of this 
prospect    also.    Therefore,    my request to 
the Government would   be that they should 
entrust the job    of 
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distribution to the village panchayats so that 
they can distribute it properly-Then, my next 
point, madam, is this: The forest wealth is the 
most important thing for the agriculturists. If 
forest wealth is not there, agricultural crops 
also will not be there and rains will not be 
there and, in all ways, the agriculturists will 
suffer and they will be the sufferers. In our 
forests, every day the people are cutting down 
the trees and thus they are denuding our 
forests. The forest departments are there. But 
the forest department people themselves are 
responsible for this kind of felling of trees 
and for this denuding of the forests in the 
country. So, something has to be done in this 
connection. Previously, Madam, in the 
erstwhile Madras State, in the composite 
Madras State, of which Andhra also was a 
part,, we had what is called the Panchayat 
Forest Committees. When we had these 
Panchayat Forest Committees, they were . 
looking after the forests very well. Members 
of these Committees were elected from 
among Ihe villagers and these Committees 
used to look after the forest very well. They 
used to develop forests and we used to have 
forests within four or five furlongs from the 
village. But we do not have these forests these 
days. So, I appeal to the Gov-e".nment (o 
kindly consider this question and . Mtrust 
these areas to the village panchayats or the 
forest committees of the panchayats and see 
that these forests are improved. If the forests 
are not improved, then it would be a difficult 
task for the agriculturists and we will also 
have diffi-"ii Mes in get'ing the rains. Under 
these circumstances, I would appeal to the 
Government to look after the interests of the 
agriculturists before Uie agriculturists ban the 
supply of milk, foodgrains and other things to 
fhe towns.    Thank you, Madam. 
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THE VICE-CHAIRMAN (DR. 

(SHRIMATI) NAJMA HEPTULLA): I have 
an announcement to make. The Finance 
Minister will reply tomorrow at 4 o'clock. 
The House now stands adjourned till  11.00 
A.M. tomorrow. 

The House then adjourned at four 
minutes past six of the clock till 
eleven of the clock on Wednesday, 
the 5th May, 1982. 

GMGIPMRND—RS 1—288 RS—10-12-82—570. 


